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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 367 OF 2022

IN THE MATTER OF:

RAJENDRA PRASAD GUPTA .... APPLICANT

Versus

STATE OF U.P. & ORS. .... RESPONDENTS

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 12,

i

U.P. JAL NIGAM (RURAL)

Dr. Raj Shekhar, S/o Shri Siddayya, aged about 47 vears, R/o G-1,

Block-B, CSI Tower, Vipin Khand, Gomti Nagar, Lucknow, Uttar

- 1

Pradesh, 226010 presently working as Managing Director, U.P. Jal Nigam

(Rural), Lucknow, do hereby solemnly affirm and state on oath as under:

o]

Lucknow U.P, India

VICIEY

1.

Thart the deponent is currently posted as Managing Director, U.P.
Jal Nigam (Rural), Lucknow and has been arrayed as Respondent
No. 12, and is duly authorized to swear in this instant affidavit as
such, he is well conversant with the facts and circumstances of the

case deposed to hereinafter.

That the issue in the present case relates to discharge of domestic
waste water and untreated industrial waste into River Ganga at

Varanasi.
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. That the answering Respondent was impleaded as Respondent No.

12 vide order dated 16.10.2024 passed by this Hon’ble Tribunal in

the captioned matter.

That the answering Respondent, U.P. Jal Nigam (Rural), is the
working/ executing agency for the development of Sewage
Treatment Plants. The answering Respondent is only responsible
for the operation and maintenance of such STPs as may be assigned
to it. At present, there are 7 STPs operational in Varanasi and the
answering Respondent is responsible for the operation of 3 out of
those, being 8 MLLD STP at Bhagwanpur, 50 MLD STP at Ramana

and 10 MLD STP at Ramnagar.

That it is submitted that cleaning of drains, as well as
bioremediation/ phytoremediation and other sewage management
works are the responsibility of the Varanasi Nagar Nigam. A true
copy of the Government Order dated 03.02.2020 in this regard is
annexed hereto and marked as Annexure 1. A true copy of the
Government Order dated 11.08.2020 along with the Standard
Operating Procedure for Bio/Phytoremediation of Drains is
annexed hereto and marked as Annexure 2. A true copy of the
Government Order dated 21.10.2024 in this regard is annexed

hereto and marked as Annexure 3.
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6. That the answering Respondent is the working agency for projects
with regard to five drains in the Varanasi and Chandauli districts,

being:

a. Assi/ Nagwa drain (78 MLD discharge)

b. Nakkha drain (5 MLD discharge)

¢. Durga/ Daniyal/ Lohta Drain (37 MLD discharge)
d. Ganda drain (9.19 MLD discharge)

e. Railway drain (22.82 MLD discharge)

7. That a compliance report by the answering Respondent was earlier
placed on the record before this Hon’ble Tribunal through the
Compliance Affidavit/ Report dated 14.10.2024 filed by the
Respondent No. 8.

8. That in compliance with the order dated 16.10.2024, the answering

Respondent has submitted Action Plan to UPPCB on 29.01.2025.

A true copy of the Action Plan submitted by the Respondent No. 12
is annexed hereto and marked as Annexure 4.
9. That with regard to Assi/ NagWa drain, 50 MLD discharge is being
treated at 50 MLD Ramana STP and for the treatment of balance 28
MLD discharge, construction work of 55 MLD STP at Bhagwanpur
is in progress, which is expected to be completed by 06.12.2025. It

is submitted that the Ramana STP has a cushion of 10% and is
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currently handling average flow of 53.50 MLD. As an interim
measure, the National Mission for Clean Ganga has also approved
project for treatment of excess quantity of flow through the drain
by Advance Oxidation Process (AOP) and the AOP unit was
functional from May 2024 at the confluence of River Ganga and
the Assi drain. However, due to rise in level of River Ganga during
monsoon in view of the flood, the said plant was temporarily
dismantled. The AOP unit was re-installed in December-2024 and

is currently operational. A true copy of the results of sampling done

by HIT-BHU on behalf of NMCG is annexed hereto and marked as

.That with regard to Nakkha drain, 2.5 MLD discharge is being

treated at 50 MLD STP at Ramana and for the treatment of balance

2.5 MLD discharge, construction work of 55 MLD STP at
Bhagwanpur is in progress, which is expected to be completed by
S 06.12.2025. It is submitted that until the new 55 MLD STP at
Bhagwanpur is complete, conducting bioremediation works for the
excess discharge is responsibility of the Varanasi Nagar Nigam.
11.That with regard to Ganda drain (9.19 MLD) and Railway drain
(22.82 MLD), the answering Respondent is the working agency for

the same in coordination with Nagar Palika Parishad, Pandit

. Deendayal Upadhyay Nagar Chandauli. These drains are proposed
Y5 srivastava
Advo & MNotary
Lucknow U.P. Ingia

121e2l s

i
]
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to be treated through 45 MLD STP to be constructed at Village
Rauna and approval for the same has been granted by NMCG on
22.01.2025. Timeline for completion of the same is 21 months after
bidding period of approximately 6 months. The State government
has sanctioned funds for land acquisition for the said project vide
letter dated 05.12.2024. A true copy of the letter dated 22.01.2025
issued by NMCQG is annexed hereto and marked as Annexure 6. A
true copy of the letter dated 05.12.2024 issued by the State
Government is annexed hereto and marked as Annexure 7.
12.That the answering Respondent is also the working agency for
Durga/ Daniyal/ Lohta Drain (37 MLD) and a revised DPR for
treatment of the same through proposed STP of capacity 60 MLD

has been submitted. Meeting of Executive Committee of NMCG

was held on 10.02.2025 wherein the said DPR was taken up and
formal approval of the same is awaited. A true copy of the notice
regarding 60th Meeting of the Executive Committee (EC) of
National Mission for Clean Ganga is annexed hereto and marked as
Annexure 8.

13.That Samne Ghat drain (1.17 MLD discharge) is fully tapped and
diverted through gravity sewer pipe line in 50 MLD STP at

Ramana. In the month of March 2024, overflow had occurred due

S-7 ~§‘_éy_\\\\ to choking of the sewer line, which is maintained by Jal Kal

srivastava
&t % Notary
tucknow U.P. India

| 9(e2 )RS
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Department of Nagar Nigam Varanasi. Jal Kal Department, Nagar
Nigam Varanasi has conducted bioremediation and cleaning of the
sewer line. Currently, no sewage is being discharged directly into
River Ganga from this drain. A true copy of the information
received from Jal Kal Department is annexed hereto and marked as
Annexure 9.

14.That the above response of Respondent No. 12 is submitted before

this Hon’ble Tribunal for its perusal and necessary cogsideration.
|

onthis _ day of February 2025 that the contents
of the above affidavit are true and correct to the best of my knowledge and

belief and nothing material has been concealed therefrom. %

SWORM & VERIFIED

BEFORE ME

F sh Srivastava
Advocmie & Notary

{ucknow U.P. India

[7/e2]2=

£ PRE AN AN e sy
| know angdaefiily e deponent
i i

who has signed/put 1.1 befere me
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“The FFC has recommended Basic Grant to the Local bodies with the purpose of
providing a measure of unconditional support to the Gram Panchayts (GPs) and
Municipalities for delivering basic services. The Grants provided are intended to he used
to support and strengthen the delivery of basic civic services including water supply,
sanitation including septic management, sewage and solid waste management, storin
water drainage, maintenance of community assets, maintenance of roads, footpaths,
street-lighting, burial and cremation grounds and any other basic service within the
functions assigned to them under relevant legislations. The FFC has not distinguished
between 0 & M and capital expenditure within the components of basic services,
However, it is advised that the cost of technical and administrative support towards 0 &
M and capital expenditure should not exceed 10% of the allocation to a Gram Panchayat of
Municipality under any circumstance and the expenditure can be incurred only by the
local body concerned”.
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“Wherever the work has not commenced, it is necessary that no untreafed sewage is
discharged into the River Ganga. Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively from 01.11.2019, failing
which the State may be liable to pay compensation of Rs. 5 Lakhs per month per drain to be
deposited with the CPCB. This however, is not to be taken as an excuse to delay the installation
of STPs. For delay of the work, the Chief Secretary must identify the officers responsible and
assign specific responsibilities. Wherever there are vielations, adverse entries in the ACRs
must be made in respect of such identified officers. For delay in setting up of STPs and
sewerage network beyond prescribed timelines, State may be liable to pay Rs. 10 Lakhs per
month per STP and its netwark. It will be open to the State to recover the said amount from the
erring officers/contractors.”
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"The Grants provided are intended to be used to support and strengthen the
delivery of basic civic services including water supply, sanitation including
septic management, sewage and solid waste management, storm water
drainage, maintenance of community assets, maintenance of roads, footpaths,

GO-Tiwari ji-2020-VC
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street-lighting, burial and cremation grounds and any other basic service
within the function assigned to them under relevent legislation. The FFC has
not distinguished between O&M and capital expenditure within the
components of basic services. However. it is advised that the cost of technical
and adminisiration support towards O&M and capital expenditure should not
exceed 10% of the allocation to a Gram Panchayat or Municipality under any
circumstance and the expenditure can be incurred only by the local body
concerned".
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Standard Operating Procedure for

UP Jal Nigam

Department of Urban Development

Version 1
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)

3 Procedures

3.1 'Purpose

382

This standard operating procedure (SOP) was created for the Department of
Urban Development, GoUP staff to evaluate Bio/Phyto-remediation of Drains
falling in various rivers of Uttar Pradesh. The objective is to treat the polluted
drains to the extent of prescribed parameters as decided by SMCG/NMCG for

discharging of drains in rivers.

3.2 Applicability/Scope

This SOP provides a process for determining the management and treatment
requirements for drains causing pollution to rivers. The SOP deals primarily to

the drains fulfilling following criteria :-_

Sr. No.

Description Criteria

1 Discharge

0.2 MLD to 10 MLD

2 BOD

>40.0 mg/1

The drains fulfilling above criteria shall be taken up for treatment by
Bio/Phyto-remediation. The treated effluent parameters for the drains will be as
per NMCG guidelines circulated vide letter no. V-174/2014-15/414/NMCG. The

parameters specifies in above letter are as below:-

Out flow reduction/ Values(at. |

Out flow reduction/

Sr. |- ) ' _
No. Parameters . the end of trial period) Values(beyond trial period)
- | <30.0 mg/1 Or 40% reduction in | ~00:0 mg/1 Of 70% reduction
| | BODazr(Biochemical | BOD load value from the initial §n'B.§D log.d Valu;. ﬁ;)rn the
Oxygen Demand) reading( whichever is lower) Initial rea ;252:; icheveris
0,
<150.0 mg/1 Or 40% reductionin | __ SItiSO.Q mg(/)lDOIr Zg /‘;ﬂue
9 COD(Chemical ° COD load value from the initial | '© f;;oti:lim tial rga di:lg(
Oxygen Demand) reading( whichever is lower) whichever is lower)
0,
£100.0 mg/1 Or 40% reduction in ds 180'0. m%élsolr;? /;Jue
3 TSS(Total TSS load value from the initial refru; fél l;:ﬁti ] rga diz (
Suspended Solids) reading ( whichever is lower) om the ; g
whichever is lower)
4 PH 6.5-9 6.5-9

14
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)P FOR BIO/PHTYOQ-REMEDIATION OF DRAINS

3.3 Summary of Procedure
a) Identification of Drains
b) Treatment of Drains

¢) Testing of Samples

d) Maintenance of records

3.4 Definitions

3.4.1 Bioremediation

Bioremediation is a process used to treat contaminated media, including water,
soil and subsurface material, by altering environmental conditions to stimulate
growth of microorganisms and degrade the target pollutants. In many cases,
bioremediation 1s less expensive and more sustainable than
other remediation alternatives. Biological treatment is a similar approach used to
treat wastes including wastewater, industrial waste and solid waste.

PROCESS OF BIOREMEDIATION _

o Recovery O
Injection TN

(Microbes) =y, = ol VWh- 7

Sl

it "Contamlr\'antg .
-
. ~
COxygen and Carbon
Nutrients Dioxide

3.4.2 Phytoremediation
Phytoremediation refers to the technologies that use living planté to clean up

soi1l, air, and water contaminated with hazardous contaminants. It is defined as
5
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F

384

"the use of green plants and the associated microorganisms, along with proper
soil amendments and agronomic techniques to either contain, remove or render

toxic environmental contaminants harmless".

Voiatikzation
\ {evaporaton,
| phytovolatilization)

9%

incorporation as Biomases
: ; {phyteaccurnilation, phylodegradation)}
tndustrial
or Urban
Cormplex

- ;Wif Z¥
Stabilization (precipitation,
sedimentation, phylostabilization}

Degradation (abiatic.
Biotic, rhi dati
i izodegradation) Clarified

Discharge

A Treatmoent Waﬂand dapicting the variaus ,mét?aoﬁs of Phytoramedlation

3.5 Personnel Qualifications/Responsibilities

Staff conducting evaluations of drains suitable for Bio/Phyto-remediation
activities under this SOP must have experience in assessment and remediation
for waste water and know the regulatory requirements for managing and treating
waste water through Bio/Phyto-remediation.

3.6 SOP Preparation

Bioremediation is a process used to treat contaminated media, including water,
s0il and subsurface material, by altering environmental conditions to stimulate
growth of microorganisms and degrade the target pollutants. In many cases,
bioremediation 1S less expensive and more sustainable than
other remediation alternatives. Biological treatment is a similar approach used to
treat wastes including wastewater, industrial waste and solid waste.

Most bioremediation processes involve oxidation-reduction reactions where either
an electron acceptor (commonly oxygen) is added to stimulate oxidation of a
reduced pollutant (e.g. hydrocarbons) or an electron donor {(commonly an organic
substrate) is added to reduce oxidized pollutants (nitrate, perchlorate, oxidized
metals, chlorinated solvents, explosives and propellants). In both these
approaches, additional nutrients, vitamins, minerals, and pH buffers may be
added to optimize conditions for the microorganisms. In some cases, specialized
microbial cultures are added (bicaugmentation) to further enhance
biodegradation. Some examples of bioremediation related technologies
are phytoremediation, mycoremediation, bioventing, bioleaching, landfarming, bio

6
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reactor, composting, bioaugmentation, rhizofiltration, and biostimulation.

The major procedures for treatment of drains shall be followed as below

3.6.1 Identification of Drains

1)

2)

3)

S)

Flow reported in the drain exhibit considerable seasonal variations, therefore,
the flows measured by an appropriate and approved scientific technique (Viz
V-Notch, Weir etc to be installed by agency) shall be adopted as flows in the
drain. The same shall be used for management of the project including all
payments towards treatment under the project.

For the purpose of flow assessment, following seasonal period shall be
considered,;

a. Pre- monsoon summer period (April — June)
b. Post-monsoon period (October — December)
c. Lean flow period (January — March)

Suitable flow measuring techniques viz., V-Notch, velocity area method or any
other appropriate scientific technique as approved by the competent authority
shall be adopted at flow monitoring locations specific to each project/drain.
Necessary civil works without compromising the concern of back flooding, if
any, will have to be undertaken by the agency.

Flow Measurement - flow shall be measured daily by the project proponent.
A proper log book for the measured flow shall be maintained by the agency
and pictures of the treatment process as well as flow measurement structure
shall be taken at least three times a day (at 10:00 AM, 1:30 PM & 5:00 PM).
The Third Party shall also take flow measurements reading while taking the
water quality samples.

Measurement of discharge by 90° V-Noth method has been described below:

17
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The depth of flow is measured over the lower tip of the V bottom and the
discharge is:-
Q= 1.42 X Tan of angle of V-notch X H25

As the angle is 90 degrees, the tangent is equal to 1 and hence, the equation

simplifies to:-
Q=1.42x H25

Where Q 1s cum/sec and H is in meters

Note: Discharge measurements for identification purposes to be done at every
two hours for 48 hours and then average should be taken of all the discharges to

compute the discharge of the drains.

After confirming the discharge of the drain between 0.2 MLD to 10 MLD, it should
be tested for BOD load to be equal to or greater than 40.0 mg/l for confirming the

drain to be taken for Bio/Phyto-remediation.

3.6.2 Water Quality Assessment

Third Party Inspection (TPI) agency shall be assigned as per the location of the
drain. The assigned TPI shall take samples as per following sampling frequency
based upon flow in the drain. The sample collection and analysis charges with the
prescribed frequency are also mentioned in the tables below. The charges are
inclusive of sample collection as well as analysis charges based on the CPCB
notified water analysis charges and are exclusive of any other charges.

Sample collection and

Sr. | Project Stage Sampling " Total
No. Frequency samples | analysis charges (in Rs.)
1 Before Start of 5 days, two 10 1960/ -(For Analysis) +
Demonstration/ location, 1400/ - (sample collection)
Free trial daily , = 26600/ - for base line
sampling determination :
(5x2)
8
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During
Demonstration/
Free trial{one
month)

2 samples,
two location,
weekly
(2x2x4
weeks)

16

1960/ -(For Analysis) +
1400/- (sample collection)

= 42560/ -

The frequency of sampling may be regulated based on the actual flow in the drain
once the efficacy is established in the drain during the free trial period in the
following manner:-

Sr. | Project Stage Sampling Total Sample collection and
No. Frequency samples | analysis charges (in Rs.)
1 For 11 months of One sample |22 1960/ -(For Analysis) +
treatment once the | at outlet 960/ - (sample collection)
efﬁcacy of the (ODIY), once - 64240/— for base line
demonstration is in fifteen determination
established and days (2
flow is less than or | fortnights x
equal to 10 MLD 11 months)

The TPI shall collect samples in presence of technology provider or as approved by
competent authority.

The cost of the sample collection and analysis has been calculated and mentioned
in the tables above. However, transportation charges, Administrative charges and
the taxes as applicable shall be payable separately on actual basis.

3.6.3

i.

ii.

iii.

Treatment of Drains

The drains taken up for treatment should be stream lined for about 5m
upstream and downstream at the point of installation of V-notch for
regular and correct measurements of discharge.

Construction of Bund at sections of drains for ponding and fixing of
manual bar screens and its regular cleaning and maintenance.

The manual bar screen should have 20mm opening having bars of 10mm
thickness. The height of the manual bar screen should be such that it

should have 20cm freeboard at

BAR SCREEN

19
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iv. Supply of bacteria or other materials required as per technology with all
T&P for Biological or other treatment of drains. -

v. Preparation of dozing or input material and its application at drains located
at different places for treatment of drains.

vi. Screenings and sludge removal along with it’s safe disposal at specified
locations within the municipal area up to maximum distance of 5Km.

364 Maintenance- of Records

i. Daily Discharge Measurements Book shall be maintained to record the
discharges of the drains taken and to be signed daily by competent
authority.

ii. Daily Enzyme/Bacteria/chemical Dosing Book shall be maintained to
record the quantity of enzyme/ bacteria/ chemical dosed dally and to be
signed daily by competent authority.

iii. Sample Analysis Book shall be maintained to record the analysis of influent
and effluent parameters carried out weekly as in the test reports and to be
signed by competent authority.

4 Records Management

All written determinations, photos, and other documents associated with site
remediation activities will be entered into the site-specific project folder following
program protocols. This SOP should be reviewed, updated, and approved in the
same manner as the original document every 5 years or when procedures,
protocols, or activities change, whichever occurs first.

5 Quality Assurance and Quality Control

To - determine whether a proposed location is suitable to treat drains using
Bio/Phyto-remediation, Staff will evaluate project planning documents according
to applicable regulations as defined in the previous sections and published by
Government and relevant agencies. All the determinations will go through senior
technical review prior to finalization.

6 Payments to the Agencies
The various conditions of payments have been described below:-

6.1 Initial 30 days is free trial period, the agency shall be given work order for 11
months post free trial period only in case the efficacy of treatment is fulfilled

as per the standards given below:-

10
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Out flow reduction/ Values{at
the end of trial period)

Out flow reduction/
Values{beyond trial period)

i
i

£30.0 mg/1 Or 40% reduction in
BOD load value from the initial
reading{ whichever is lower}

<£30.0 mg/1 Or 70% reduction
in BOD load value from the
initial reading( whichever is
lower)

£150.0 mg/1 Or 40% reduction in
COD load value from the initial
reading( whichever is lower)

<£150.0 mg/1 Or 70%
reduction in COD load value
from the initial reading(
whichever is lower)

£100.0 mg/1 Or 40% reduction in
TSS load value from the initial
reading ( whichever is lower)

£100.0 mg/1 Or 70%
reduction in TSS load value
from the initial reading (
whichever is lower)

Sr. Parameters
. No.
1 BOD3 27(Biochemical
Oxygen Demand)
5 COD(Chemical
Oxygen Demand)
3 TSS(Total
Suspended Solids)
4 PH

6.5-9

6.5-9

6.2

During the 11 months i.e. beyond free trial period, if any of the above

parameters is beyond the limits mentioned in the table (as per column 4),
the agency shall not be liable for any payment during the period of
noncompliance of the standards.

6.3 Billing

i. The project proponent shall raise monthly bills to the TPI by 7 of every
month The bill to be verified/ certified by the TPI institution for
correctness of flow and water quality standards and be submitted to

ULB/Authority for payment.

i. To avoid any apprehension of manipulation intervening reach between
Start point and end poin, TPl may, based on merit and field inputs, collect
two or more number of samples any two or more random locations in
between this reach with permission/directions of ULB/authority: Any
abnormal observation from these samples shall be duly considered by TPI
in its report to authority or its representative. ULB/Authority may

appropriately consider such observations while release of payment.

iii. Since during monsoon, natural flow is available in abundance so, the
projects shall not carry out any intervention during the monsoon season
i.e. 1st July to 30 September. Interventions, if any, during this period,
shall only be carriedd out only after approval of representative of

ULB/Authority.

iv. The trial period, usually one month, is for the agency to prove the efficacy
of its proposed technology. ULB/Authority shall not entertain any bills
raised by the agency during the free demonstration period (i.e., trial

period).

11
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vi.

vil.

viil.

Sampling Method:- Grab sampling or as approved by representatlve of
ULB/Authority.

Sampling start date:- 5 days continuous sampling a minimum two
locations (at least starting point and end point} shall be carried out by the
TPl prior to start of demonstration to obtain the baseline data for all
seasons. This exercise shall be carried out by TPI preferably within 15
days of start of respective season.

Agency shall ensure that any pollution load arising due .to variation in
discharge from industry (sugar or distillery or any other industry) is taken
care to meet the acceptable quality parameters as per the protocol.

Scavenging and cleaning of drain area by ensuring the garbage, floating
matter, debris and vegetation shall be cleaned from the drain and be
transported to the nearest collection site of respective ULBs. The cleaning
of accumulated solid waste shall be carried out regularly by the agency.
Also the reports of solid waste collected etc shall be maintained by agency
and communicated to ULB/Authority.

The Agency shall carry out Public awareness programme to educate the
local residents about causes and ill effects pollution through involvement
of local educational institutes and public figures. The agency shall share
the reports of such events te ULB/Authority and TPI, with relevant
pictures, on monthly basis.

7 Attachments

a) NMCG order No. V-174/2014-15/414/NMCG .

b
s
L

12
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Letter No. / ! Date:

E-Tender Notice

On behalf of

Scientific & Technical Services for Complete Supply, Fabrication, Erection, Installation & Successful

invites bids in electronics tendering for “Procurements of

Drains

of

nnnnnnnnn

Commissioning of In Situ Nallah Treatment by Bio Phyto-remediation technology in

of.....River)...... in {Place)

Uttar Pradesh having total discharge
............. MLD as tabulated here under.” from the interested firms/manufacturer/technology providers

having desired technical and financial capabilities. The details for submission of revised e-bids will be

available in the tender document which will be available on the U.P. Govt’s e-procurement website i.e.

https://etender.up.nic.in  from .................... Bidder must have proven experience, high repute, sound
technical and financial capabilities for the work specified as below:
No’s of Drains Cost of Date of ll)“:::
S.No. | Name/Location of !/ Approximate| Tender Earnest Money Date of
. . . start of for .
Drain Total Document (in| (in Lakh Rs.) . | Opening
. - download | online
Discharge |Rs. incl, GST)
upload
1 2 3 4 5 6 7 8
Treatment of drains by Bio-remediation (bacteria or enzyme intervention) in ....... drains of ......cucveienieirienne

having total discharge of ...... MLD.
] Drains having (As per 2% of work Cost
discharge greater than Annexure upto Rs. 5 Crrore/
0.2 MLD but less — 1% or 10 lacs
than or equal to 1.0 ' .whlchever L O OV
MLD + higher for works
o ' bove Rs. 5 Crore
18% GST (Annexure 7 )
2 Drains having (As per 2% of work Cost
discharge greater than Annexure upto Rs. 5 Crrore/
01 MLD . ' 1% or 10 lacs
5 ) whicheveris | ... | ... | ..
+ higher for works
. bove Rs. 5 Crore
18% GST (Annexure 7))

IMPORTANT TERMS AND CONDITIONS:

1.

Only e-bidding is accepted. Hence the tenderer has to apply through e-tendering process.

2. Separate bid will be accepted for each work given above in the table.

3. The tender fee shall have to be deposited through RTGS/Demand Draft (DD) in favour of
.......................... payable at ............. ‘

4. EMD shall be paid through RTGS or in the form of FDR/Bank Guarantee in favour of "~eeeee—e oo

form shall not be accepted. No Interest shall be paid on Earnest Money.

valid up to 180 days, and issued by any scheduled commercial bank. EMD in any other

5. The e-bids will be opened on in the office

For any other inquiries and details, contact .........................

the right to accept or reject any or all the bids without assigning any reasons, what so ever.
Any claim of the tenderer shall not be entertained in this regard.

8. The rates quoted in the e-tender shall be valid for 120 days from the date of submission of tender.

All the conditions in the tender document should be read carefully and be fulfilled essentially.

The quantum of work can vary on either side up to any extent.

- The bidders are advised to inspect the site before quoting the rates.

................................

23



Flow data of drains may change as per aalngquirement/ condition.

12.

13. 1f the need arises, any other drain other than those listed in .............. may also required to be treated
in the opinion of ............... same shall be added in the scope of desirable firm as above,

14, In all the above packages, all the infrastructure and setup should be completed within 7 days from
the date of issue of LOI and desired output parameters should be maintained within 30 days of

_ commissioning. No request for extension of time shall be entertained.

15. The rates giver/ to be quoted shall be inclusive of all other taxes/cess etc. but excluding GST as
described in price schedule. '

16. All'TDS, I.T. Labour cess shall be deducted as applicable,

17. Lawyers/Members of Bar Council are not eligible to participate in the bidding process either
individually or joint venture.

Endt. No.- / o/ Date:
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A e . Pt A O P P Pt Pl Pt PP P P ey s YLVLVEVE PEVEREVENE VLTS e,

Letter No; - , Dated; -

E-Tender Notice for Publication in News Papers

On behalf of ----- e-tender notice are invited on two bid system for “Procurements of Scientific &
Technical Services for Complete Supply, Fabrication, Erection, Installation & Successful

Commissioning of In Situ Nallah Treatment by Bio/Phyto-remediation technology in ... Drains

......... (River)uum.. in (Place) having total discharge of ..... MLD”. Bid document

shall be available at e-procurement website http:/etender.up.nic.in. Interested Bidder/Contractor may

view & download bid document and upload their proposal, duly filled, online as per schedule given

below:-

Date for- (i)  Start date for bid document download
(ii) Last date for online submission of proposal

(iii) Opening of technical proposal

25
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NPT PPN PO U O P P P PN Pl T Pl PP P T b P U P P o Pt e S TP VLY .

e Rt

AT e

“Procurements of Scientific & Technical Services for Complete Supply, Fabrication,

Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by

Bio/Phyto-remediation technology in .... Drains of ........ (River)u. in .o {(Place).........

having total discharge of ......... MLD”, & & %@ Qﬁﬂfﬁ\-lﬁ o-FfasT sty &
ot g1 s—fAfder EERSIET http://etender.up.nic.in T SuTE BF TGP
faemor feyaq &

1. 99uTge ¥ - | sregie SR aReT @ Ry
2. 3-MfdeT sreiers™ o B Y afaw Yy
3. CHfmd S—AfdeT arens e & Yy
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E-COMPETITIVE BIDDING

FOR

“PROCUREMENTS OF SCIENTIFIC & TECHNICAIL SERVICES FOR COMPLETE
SUPPLY, FABRICATION, ERECTION, INSTALLATION & SUCCESSFUL
COMMISSIONING OF IN SITU NALLAH TREATMENT BY BIO-REMEDIATION
TECHNOLOGY (BACTERIA OR ENZYME INTERVENTION) IN ......... DRAINS OF
.............................. HAVING TOTAL DISCHARGE OF ...... MLD”

TECHNICAL AND FINANCIAL EVALUATION CUM TECHNICAL BID

LAST DATE OF RECEIPT D e
DATE OF OPENING OF PQ BID

----------------------------

---------------------------

.................................
oooooooooooooooooooooooooooooooooo

ooooooooooooooooooooooooooooooooo
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E-TENDER DOCUMENT

Technical & Financial Evaluation - cum - Technical Bid
(PRE - QUALIFICATION BID)

NAME OF WORK: “PROCUREMENTS OF SCIENTIFIC & TECHNICAL SERVICES FOR

COMPLETE SUPPLY, FABRICATION ERECTION, INSTALLATION & SUCCESSFUL
COMMISSIONING OF IN SITU NALLAH TREATMENT BY BIO-REMEDIATION
TECHNOLOGY (BACTERIA OR ENZYME INTERVENTION) IN ........ DRAINS OF

.................................... HAVING TOTAL DISCHARGE OF ........... MLD”
Cost of works put to tender RS
Cost of Tender Document (Tender fee) | RS ............
Earnest Money ‘ | Rso PUTUT
Contract Period : | Eight Months (220 days)
Validity of Bid (Tender) : | 120 Days

Validity of Earnest Money : | 180 Days

E-TENDER SCHEDULE

Date & time of Release of E-Tender for G U
download from E-Tendering portal
{website)/Bid submission start date &time

Pre Bid Meeting |2 b e

Last date/time of submission of E-Bid with
scan copy of BC for cost of tender FDR of
EMD on E-Tendering portal (website).

Last date/ time of submission of original Dl i e
BC of e-tender fee & original FDR of
EMD in physical form.

Date/time of opening Pre-qualification part | @ | i e
through E-Tender procurement solution

Date/time of opening Price Bid through E- | 1| .o :
Tender procurement solution




1
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Place of submission of original EMD &
cost of tender document & Place of
opening of Pre-qualification Bids

...................................

Reply to the bid queries

.......................................

Payments details

' [I. Tender fee, Earnest money deposit, PAN Card

shall be uploaded online.

2. Tender Fee (Document fee) amounting to Rs|

........................... in favor cerererrrreeeaanand
............................... in form of Demand Draft.
Earnest Money Deposit
RS. wrivvnvneneirnssnnessarsnnsns in form of FDR or Bank

Guarantee or RTGS in favour of .......coceivveiinnn, ————
--———-- valid up to 180 shall be issued by any
scheduled Commercial bank.

29
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1.Instructions to Bidders

On behalfof ... , hereby invites bids for the following work on turnkey basis
from established independent contractors/ contracting firms from India who are having adequate
capabilities and experience of similar nature work as required in the bid documents.

10 Procurements of Scientific & Technical Services for Complete Supply, Fabrication,
Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by Bio/Phyto-
remediation technology in ... Drains of ... wueensesse having  total
discharge of ......... MLD.

| N et e has been entrusted with the implementation of the scheme.
12 The Completion period of the works willbe .......... Months.
13 Bidders are advised to read bid documents carefully.

14 The tender documents for the works will be in English,

15 intends to shortlist the Contractors / Firms who fulfill the minimum
qualifying criteria. Financial bid of only those bidders shall be opened, who qualify the criteria.

16 Contractors who wish to bid for the works must have the technical know-how, standing
experience and proven reputation in similar type of works including other associated work.
They should be able to show satisfactory evidence of successful completion & satisfactory
performance of such type of work.

L7  Lawyers/ Members of the bar council are not eligible to participate in the bidding process either
individually or Joint Venture.

18 The bidder must have experience with proven technology, high reputation technical and
financial capability for the work, “Procurements of Scientific & Technical Services for
Complete Supply, Fabrication, Erection, Installation & Successful Commissioning of In Situ

Nallah Treatment by Bio/Phyto-remediation technology in ........ Drains of ....ccccovnvennns
having total discharge of ........... MLD” categorized herein under:-
S. Category Description No. of Discharge
No. drains (MLD)
1 Type A Greater than 0.2 MLD but Jess
than or equal to 1.0 MLD
2 Type B Greater than 1 MLD to less
than/equal to 10 MLD
Total
19 Tender Cost for treatment of ...... Drains of ...coovceereeerieeeens having total discharge of .......
MLD by Bio-remediation method — Rs. ........... excluding Taxes.
6
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110 Time Frame: - It shall be communicated through LOI issued to successful bidder.

Note: In case any bidder intends to bid for more than one package; he shall submit separate
bids for each package.

2.Scope of work applicable -
The scope df work and details of the services to be provided by the Bidder which broadly

includes, but is not limited to the followings, for the drains listed in Annexure-1V(Detailed list of
Drains), are given below:-

S. No. Work Tentative
Description number

1 |Supply of bacteria or other materials required as per| As per package
technology with all T&P for Biological or other treatment of]
drains including supply and installation of V-notch & regular
measurement of discharge but exclude sample testing.

2 |Preparation of dozing or input material and its application at | As per package
drains located at different places during treatment period.

3 |Construction of Bund at sections of drains for ponding and
fixing of screens and its maintenance for treatment period. job

4  |Spreading of odour control remedies at selected locations job

5 |Sludge removal & its safe disposal at specified locations
within the municipal area up to maximum distance of 5Km. job

6 !Solids/Floating material removal & its safe disposal at

specified locations within the municipal area up to maximum job
distance of 5.0 Km.
7. | Weekly collection of composite sample and its testing for job

BOD, COD, TSS and Ph as per norms of CPCB.

Note:—

i If the desired parameters are not achieved, reduced payment shall be made all deemed to be fit
and appropriate in the opinion of competent authority. The payment shall be made as
mentioned in Schedule of Payments.

Pt

The deliverables will be on hiring basis and necessary systems/ equipments/ instruments/
manpower etc. will be supplied, transported, installed, operationalized, decommissioned and
demobilized and / or shified for its use at another location as specified by ----—-m-mmememo-
during the period of Contract by bidder and will be the property of bidder after the contract
period.

EE

Monthly testing of samples & performance monitoring shall be done by Third Party Inspection
(TPI) appointed by ---- Cost of TPI shall be borne by and testing of samples and performance
monitoring shall be done by -----==eememeeem--- after every 15 days.

Duration for treatment and O&M will ............. months
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Drains on which treatment plan is proposed are listed in Annexure-1V. However as per actual
site condition No. of drains may be changed in either ways.

The treated effluent parameters shall be demonstrated over 24 hour composite samples with a
98% plas compliance. In other words, not more than 2% samples can be off specifications, on a
monthly basis (i.e., max. | no. sample in a month). A variance of up to 15% on individual grab
samples shall be allowed. In other words, if any parameter of any grab sample is beyond 15% of
the stipulated values, the sample shall be considered as “non-compliant™. Only 10 grab samples
with a variation within 15% of the stipulated values shall be permitted per month. All non-
compliant samples will be treated as per tender condition for non-compliance and penalized
accordingly.

Contractor is required to maintain guarantee parameters for treated effluent quality during O & M
period. These quality parameters are subject to presumptions that actual pollutant (Pollutants like
BOD, TSS, Nitrogen etc. in kg/day) load will not exceed design pollutant load (kg/day) per day
for every parameter. However, individual pollutant concentration (mg/1) can exceed up to 10% of
design parameters, and total sewage flow can exceed up to 10% design flow.

During treatment period will impose following penalties/ liquidated damages for not maintaining
the guaranteed parameters, as described below:

a. In case National Green Tribunal New Delhi/ Central Pollution Control Board/ Uttar
Pradesh Pollution Control Board imposes any penalty, within contract period, for non-
conformance of discharge parameters (BOD, COD, TSS and pH) for the drain under
treatment, the amount of such penalty will be charged to the bidder.

2.1 Evaluation criteria of Bio-remediation
Evaluation criteria of Bio-remediation of drains during treatment period as under normal conditions (As

per NMCG):
Sr Out flow reduction/ Values(at Out flow reduction/
No- - Parameters the end of trial period) Values{beyond trial
i R R _period)
'£30.0 mg/l Or 70%.
<30.0 mg/1 Or 40% reduction in reduction in BOD load
1 | BODs27(Biochemical |. BOD load value from the initial value from the initial
Oxygen Demand) reading( whichever is lower) reading( whichever is
lower)
£150.0 mg/1 Or 70%
£150.0 mg/1 Or 40% reduction in reduction in COD load
5 COD(Chemical COD load value from the initial value from the initial
Oxygen Demand) reading{ whichever is lower) reading{ whichever is
lower)
<100.0 mg/1 Or 70%
<100.0 mg/1 Or 40% reduction in reduction in TSS load
3 TSS(Total TSS load value from the initial value from the initial
Suspended Solids) reading ( whichever is lower) reading ( whichever is
lower)
4 PH 6.5-9 ‘ 6.5-9
8
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3.Pre Bid Site Inspection:

The interested bidders are advised to visit the sites & towns prior to the bid submission and get
themselves acquaint with the actual site conditions and may hold discussions with the ---------ev-m----
- if so required. However no travelling and any other cost / expense shall be payable for this
purpose.

Where necessary, before submitting the Bid, the Bidder should inspect and examine the site and
its surroundings and shall satisfy itself about form and nature of the Site, the quantities and
nature of the work/service and materials necessary for the completion of the works/services,
means of access to the site, the accommodation it may require, and in general, obtain all
necessary information as to risk, contingencies and other circumstances which may influence
or affect its tender. No extra charges consequent on any misunderstanding or otherwise
shall be allowed.

4.Cost of Bidding Document:

The bidder shall bear all costs associated with the preparation and submission of its bids.
---------------- shall in no case be responsible or liable for these costs, regardless of the conduct or
outcome of the bidding process.

4.1 Clarification by Bidder:

Intending Bidder will be allowed to seek clarification in specifications, Conditions of Contract, etc.
in writing to ----------- within 48 hours before the opening of bid, --—------- will
communicate such clarifications to the entire intending Bidder who have purchased or downloaded
the tender document from the ------------ in writing before submission of tender. All such
communication like addendum, amendment and clarifications shall form part of the tender
documents. '

4.2 Method of submitting the bid application:
The tender is in two bid system.

ii. If the bidder is an individual, the application shall be signed by him above his full type written
name and current address. '

iii. If the bidder is a proprietary firm, the application shall be signed by the proprietor above his
full typewritten name and the full name of his firm with its current address.

iv. If the bidder is a firm in partnership, the application shall be signed by all the partners of the
firm above their full typewritten names and current addresses, or alternatively, by a partner
holding power of attorney for the firm. In the later case a certified copy of the partnership deed
and current address of all the partners of the firm shall accompany the application.

v. If the bidder is limited company or a corporation, the application shall be signed by a duly
authorized person holding power of attorney for signing the application accompanied by a
copy of the power of attorney. The bidder shall also furnish a copy of the Memorandum of
Articles of Association duly attested by a Public Notary.

Vi, At any time prior to the Submission Deadline, the -~«~e--—-- . may, for any reason, whether at its
own initiative, or in response to a clarification requested by a prospective Bidder, amend the
Bidding Documents by addendum. These shall be made available only on the ------- .’s website.
All relevant information like minutes of pre-bid meeting and response to the bidder’s query
shall only be available in the website of --=-asae----

9
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It is bidder’s responsibility who purchase or download the tender document to contact with
----------- . and check regularly on the ---------’s website before submission of its Bid. All these
addendum, amendment and clarification shall be deemed to be part of the tender document and

it will be assumed that the information contained therein has been taken into account by the

Bidder in its Bid. The earnest money also liable to forfeited if bidder fail to furnish the
information given in addendum, amendment and clarification in its Bid.

In order to afford prospective Bidders reasonable time in which to take the amendment into
account while preparing their Bids, the —-—---—- . may, at its discretion, extend the Submission
Deadline. Details of time extension, if any will be provided in the website of ----------- .

Tenders which do not comply with this instruction shall be summarily rejected.

The bid shall be accompanied by earnest money as mentioned in NIT of respective package by
way of Demand Draft in favour of --——-veren payable at ....... All credentials, documents and
copies of certificate/information called for shall be submitted as per tender document with the
bid.

Necessary clarification if any required by ——-—-——-- shall be furnished by the bidder within the
time given by ---mm-aeeev . for the same. The -—------- . is at liberty to verify any or all documents
submitted by the bidder, even by referring to third parties.

It should be clearly understood by the bidder that no further opportunity shall be given to them
to modify or withdraw any stipulation at any stages of the contract.

The tender form shall be filled in by the bidder clearly, neatly and accurately. Any alteration,
erasers or over-writing will render the tender invalid. Alteration neatly carried out and attested
over the full signature of bidder, however, is permitted in exceptional circumstance but not as a
matter of right.

4.3 Manner of submission of tender (Two Bid system)

Tenders shall be submitted in TWO SEPARATE ENVELOPES on U.P. Govt’s e-procurement
website 1.e. https://ctender.up.nic.in. One envelope shall contain the technical documents &
documents related to eligibility criteria duly super-scribed as “technical Bid”. Second envelope
shall contain the price details duly super-scribed as “Price Bid”. Technical and Financial bid
will be opened on the same day.

The two envelopes to be uploaded shall contain the following:
Envelope No. 1 (Technical Bid):

A EMD

b. Tender fee.

C. All documents required as per Eligibility Criteria (to be submitted in the same
chronological order as asked in the Criteria)

d. All required annexure to be filled and submitted as asked in the tender document.
€. Work Plan/Methodology
Envelope No. 2 (Price/ Financial Bid):

This envelope shall only contain the Price (Financial) Bid. The price bid shall be filled as per
original enclosed schedule and in which the bidder participation requiring shall typed or
written in indelible ink in words and figures at appropriate places.

Rates

Rate shall be quoted inclusive of all taxes except GST. GST will be paid separately as
applicable. Tenderer should quotes their rates after passing on benefits of input tax credit in
favor of -~~-------- , in quoted rates.

10
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4.4 Opening of tender

The tender i.e. technical bid will be opened in the Office of The bidder
will be at liberty to be present either in person or through an authorized representative at the
time of opening of the tenders.

At the stipulated time of opening, Envelope No.1 shall be opened first. The offers from those
bidders who are unable to unconditionally accept tender conditions or who fail to deposit the
required EM.D and Valid documentary proof of eligibility criteria will be rejected and
Envelope No 2 containing tender documents shall not be opened.

The price bid of only those bidders will be opened whose technical bid are found to be
acceptable as per the evaluation criteria for technical bids.

In the event of more than one bidder becomes L1, the Competent Authority, reserves the right
to select one of the L1 bidders based upon various norms like quality of work experience,
number of years in operation and other credentials like work completion certificate of any
Central Government / State Government Undertaking /Organization.

4.5 Examination of Bids and Determination of Responsiveness:

i

iil

4.6

For evaluation / examination of technical &price bids, an independent selection committee will
be formed and the price bids will be opened only in respect of eligible and technical qualified
bidders in accordance with the eligibility and evaluation criteria. Information relating to
examination, clarification, evaluation and comparison of bids and recommendations for the
award of a contract shall not be disclosed to bidders or any other persons, not initially
concerned with such process until the award to the successful bidder has been announced. Any
effort by a bidder to influence the Employer --------—- processing of bids or award decisions may
result in the rejection of the bidder’s bid. '

A substantially responsive bid is one that conforms to all the terms and conditions and
specifications of the bidding document without material deviation or reservation. A material
deviation or reservation is one which affects in any substantial way the scope, quality, or
performance of the work inconsistent with the bidding documents.

Employer’s rights or the bidder’s obligations under the contract, or whose rectification would
affect unfairly the competitive position of other bidders presenting substantially responsive
bids.

If a bid is not substantially responsive, it will be rejected by the Employer and may not
subsequently be made responsive by correction or withdrawal and the non-conforming
deviations or reservations.

Award criteria

The employer shall award the contract to the Bidder whose Bid has been determined to the
responsive to the bidding documents and who has offered the lowest evaluated Bid Price.

4.7 Notification of Award and signing of agreement.

i

il

The bidder whose bid has been accepted will be notified of the award by the employer prior to
expiration of the Bid validity period. This letter of acceptance will state the sum that the

employer will pay the bidder in consideration of the execution and completion of the works by
the bidder.

The notice of tender and any other communication circulated to the tender shall form part of

11
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the contract document. The successful bidder on acceptance of his tender by accepting -
authority shall within 15 days of date of the Award Letter of the work sign the contract
agreement consisting of Notice Inviting tenders, General conditions of the contract as issued at
the time of invitation of tender and acceptance thereof together with any correspondence there
to.

The contract agreement shall be executed on a non-judicial stamp paper of Rs. 100/- and the
cost of the same shall be borne by the bidder.

* The pre bid meeting is proposed at .......

12
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5. PREQUALIFICATION REQUIREMENTS

5.1 Earnest Money and Tender Document Cost:

i

=1

The cost of tender document will have to be submitted in the form of Demand Draft
only in favor of ------emm-- payable at Lucknow and Earnest Money shall have to be
deposited in the form of RTGS/FDR/BG issued from any scheduled commercial
Bank. No Interest shall be payable on Earnest Money. The validity of FDR/BG shall
be 180 days & should be in favour of ~-----

The earnest money shall be liable to forfeiture if the Bidder after submitting his tender
modifies his offer or the terms & conditions thereof in any manner, even if ——-----——
has not suffered any loss, during the validity period of this tender enquiry. It being
understood that the tender documents have been made available to him and he is being
permitted to tender in consideration of his agreement to this stipulation. The earnest
money is also liable to be forfeited in the event of bidder fails to furnish the requisite
security deposit by the due date without prejudice to any other rights and remedies of
the --=--m-mm-- . under contract and law.

The earnest money will be returned to all unsuccessful bidders without interest as
soon as practicable, after decision on tenders. The earnest money to the successful
bidder will be returned after furnishing of security deposit. No interest shall be
payable on the amount of earnest money in any case.

5.2 Documents required with the technical bid:

i

Self-attested scanned copies of the documents mentioned in Technical capability and
Financial capability are to be uploaded with the bid, failing which the tender will be
rejected.

The bidder shall sign on each page of tender document for acceptance of all terms and
conditions.

13
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‘Applicable for Type-A; Type-B packages.(as per flag-2)

5.3 Technical capability:

including testing and commissioning successfully in last 10 years as on date
of publication of NIT,

1. Experience of having successfully completed similar works as
mentioned below during the last 10 years as on date of publication of
NIT: :

A) One similar works capacity of cach not less than the volume equal to
60% of --MLD.
or
B) Two similar works capacity of each not less than the volume equal
to 40% of -- MLD.
or
C) Three similar works capacity of each not less than the volume equal
to 30% of --MLD.

Similar work means, in-situ treatment of flowing wastewater in open
drains/Rivers/sewers by Bioremediation process. The Certificates of work
experience should be issued by an officer of not below the rank of
Executive Engineer/Project Manager or equivalent from any of central
Govt.  department/State  Govt.  department/Central ~ Autonomous
Bodies/State Autonomous Bodies/Central Public Sector under taking/state
Public Sector under taking /City Development Authority/Municipal
corporation of city/ formed under any Act by Central/State Govt. &
Published in central/state Gazette. Private work experience shall not be
considered.

1. The experience cited could include experience of Bidder’s ultimate
parent or ultimate parent’s current subsidiary.

2. The Bidder may be a firm/contractor/manufacturer or technology
provider.

S.No Criteria Documents to
be submitted
The Bidder should have experience of Bio/Phyto-remediation work contract, | Contracts/

Work Orders
for experience
cited and
Certificate of
successful

completion of
the event.

The bidder should upload complete technology, work schedule, procedure
along with complete information about biological product with
authenticated certificate which prove that product should eco-friendly, non-
hazardous, nontoxic and safe for human as well as aquatics. Product
certificate should be issued by IITR, PCB or any similar Govt. laboratories
in India. Missing of product certificate, financial bid shall not be opened or
bid should discard. '

The Bidder should be either an existing Firm registered in UPIJN or
company registered in India under the Company Act, 1956.

Bidder may be a single entity or a Consortium of a maximum of 4 (four)
members with one lead member having equity more than 51%
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5.4 Financial capability

Financial capability condition is applicable corresponding to the respective package:-
5.4.1 In case of a consortium, it shall comply with the following:

a. Turnover criteria to be met by Lead Member.

b. Number of members in a Consortium should be limited to 4 (four).

5.4.2 In case of a Technology provider, it shall comply with the following:

c. Turnover criteria to be met by Lead Member.

d. Technical criteria shall be met by Technology provider, who will guarantee the successful
completion of treatment and project as awhole.

e. In case of manufacturers affidavit to guarantee the work done will be required from the
manufacturers and also meet the technical criteria.

5.4.3 The bidders will be assessed on technical and financial capabilities.

5.5 Bid Capacity-

Not to be evaluated.

5.6 Disqualification-

5.6.1 Even though the bidders meet the above qualifying criteria, they are subjected to be
disqualified if they have:

(a) Made misleading or false representations in the forms, statements, affidavits and attachments
submitted in proof of the qualification requirements; and/or

(b) Record of poor performance such as abandoning the works, not properly completing the
contract, inordinate delays in completion, litigation history, or financial failures etc.

(¢) Participated in the previous bidding for the same work and had quoted unreasonably high or
low bid prices and could not furnish rational justification for it to the Employer.

5.6.2 Each bidder must produce:

(a) The current income-tax clearance certificate or copy of income tax return of last 3years.

(b) The Bidder has a GST registration certificate.

(¢) The proof that the firm is registered with Provident Fund Authorities.

(d) Last 5 years audited balance sheet.

(e) Registration of the Firm for Labour welfare cess and the Firm shall have to produce at the
time of singing the contract registration of its labours also for labour welfare cess without
which firm may be denied any payment of work as per labour laws of the state.

5.7 Performance Security Deposit-

i The successful bidder shall furnish within 2 weeks of the acceptance of his tender a
Performance Security Deposit of 10% of Contract price for respective package as BG/FDR

issued from any scheduled commercial Bank in favour of, ......oovevnigeeerieeennee.
‘i The Security Deposit shall be furnished in favour of the --------— as mentioned in LOIL.
15
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ii. The Security Deposit furnished by the bidder shall be subject to the terms & conditions

given in the Annexure of this tender and ----e=n---- will not be liable for payment of any interest
on the security deposnt or any depreciation of value of the equipment/ material/machinery etc.
empioyed.

v. If the successful bidder had previously held any contract in --—--—--- . and furnished security

deposit, the same shall not be adjusted against this tender and a fresh security deposit will be

required to be furnished.

Alternately on request of the contractor/firm, 5% of the performance guarantee will be
accepted at the time of signing of contract and rest 5% may be deducted from the initial
running bill in a single deduction or at the rate of minimum 10% of the gross bill amount of
running bill. However, in any case whole amount of balance performance guarantee shall be
deducted within one year.

Additional performance security have to be deposited by the contractor/firm in case of
quoting rates below SOR as per the directions laid by prevailing U.P. Government orders
issued by the U.P. Public Works Department.
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6. GENERAL CONDITIONS OF CONTRACT

6.1 DEFINITION:

(@)

(b)

©
(@)

()

®

The terms ‘Contract’ shall mean and include the invitation to tender incorporating also
the instruction to bidder, the tender, its annexure, appendixes, schedules, acceptance of
tender and such general and special conditions as may be added to it.

The terms -—-------- wherever occurs shall mean ---—----— and will include its General
Manager/Superintending Engineer and its successor or successors and assignees of
controlling office of related zone.

The terms --—-- shall mean its -----—- and its successor or successors and assignees.

The term “Bidder” shall mean and include the person or person, firm or company with
whom the contract has been placed including their heirs, executors, administrators,
successors and their permitted assignees, as the case maybe.

The term ‘Contract Rates’ shall mean the rate of payment accepted by the -----
----------- . for and on behalf of -------——-,

The term “Employer” shall mean -----—----

6.2 PARTIES TO THE CONTRACT

a)

Bidding process will be carried out from Office of the ----------- After completion of
bidding process i.e. after finalization of successful bidder, it shall be handed over to
authorized ----------- will authorize the Engineer-in- Charge (EIC) for issue of LOI,
contract management and execution of work. The parties to the contract are successful
bidder (herein after called ‘Contractor’) and ---—------- , represented by the --- and/or any
other person authorized to act on behalf of the ----------- The person signing the tender
or any other document (s) forming part of the tender on behalf of any other person or a
firm shall be deemed to warrant that he has authority to bind such other person or the

- firm, as the case may be in such matter pertaining to the contract, if, one enquiry, it is

found that the person concerned has no such authority.
----------- . may without prejudice to other civil, criminal remedies, terminate the
contract and hold the signatory liable for all cost and damages.

6.3 CONSTITUTION OF BIDDERS

(2

()

“The tenders shall be entertained from the parties having all statutory registration with

“the appropriate authorities” Bidder shall at the time of submission of tender declare

whether they are sole proprietary concern or registered Partnership Firm of Private
Limited Company or a Public Limited Company incorporated in India or Hindu
Undivided Firm. The Composition of the partnership, names of Directors or
companies and name of the Karta of Hindu Undivided Family shall be indicated. The
bidders shall also nominate person in whose hands the active Management and control
of the work relating to the contract during the tenure of the contract would lie. The
person so nominated shall be deemed to have power of attorney form the bidder(s) in
respect of the bidder and whose acts shall be binding on the bidder(s).

The contactor shall well acquaint and study carefully and get clarified site conditions,
surroundings, approaches, working conditions, the materials, machines, equipments,
specifications, schedule of quantities, frequencies of different operations and
conditions of the tender documents and to get clarifications and explanations, if
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required, from the Officer in Ch&;lzml]y appreciate the scope of work before
quoting his rates. :

(i) The bidders shall not make any change in the constitution of the firm during the

6.4

currency of the contract, without the prior approval of the ----eeee--- . The bidders shall
notify, to the ------——- about the death/resignation of any of the partner(s)/director(s)
immediately on the occurrence of such an event. On receipt of such notice the -----------
shall have the right to terminate the contract at its discretion.

SUBLETTING

The bidder(s) shall not sublet transfer or assign the contract or any part thereof without
the prior written approval of the -----—------ In the event of the bidders contravening this
condition the ----------- . is entitled to terminate the contract and to get the balance items
under the contract extended at the risk and cost of the bidder and the bidder(s) shall be
liable for any loss or damage which the -~--------- may sustain in consequence or arising
out of such replacing of the contract.

6.5 EXECUTION OF WORK: BIDDER’S RESPONSIBILITIES

(@)

(b)

©)

(@

©

(0

(2

The bidder shall ensure quality work in a planned and time bound manner. Any
substandard material/ work set beyond out tolerance limits shall be summarily rejected
by the competent authority.

The work shall be carried out in the manner complying in all respects with the
requirements of relevant byelaws of the local body under the jurisdiction of which the
work is to be executed or as directed by the competent authority and nothing extra shall
be paid on this account.

The bidder shall comply with proper and legal orders and directions of the local or
public authority or Municipality and abide by their rules and regulations and pay all fees
and charges, which he may be liable.

The bidder shall dump garbage/ malba/ wastage at specified /demarcated/notified
site/ground by the local municipal authorities (ULB) on his own cost and responsibility
and shall not stack building material / malba on road or on the land owned by any other
authority, as the case may be. It will be the responsibility of the bidder in consultation
with ULB/---------- to identify the dumping site/ground and to get permission from the
concerned local authority/corporation on his own responsibilities and expenses.

No assistance of any kind shall be made available by the department for the purchase of
equipment, plants, machinery, materials of any kind or any other items required to be
carried out in execution of work. Payment will be made in Indian currency only for the
executed work. '

Work shall be carried out on all days including Sundays and Holldays The bidder shall
attend complaints received in connection with the services immediately.

The bidder shall provide one four wheeler and two motorcycles in good working
conditions for inspection of site by ----------- staff.

6.6 LIABILITY FOR PERSONNEL

)

- ()

All persons employed by the bidder(s) shall be engaged by them/him as his/their own
employees in all respects and the responsibilities/obligations under contract Labour
(R&R) Act 1970, the Indian Factory Act the Workmen compensation Act ‘Employees
Provident Fund Act’ and under minimum wages Act and various other statutory
enactments shall be that of the bidder.

The bidder shall indemnify the ----------- . against all the claims whatsoever in respect of

the said personnel and workmen compensation act, EPF Act, ESI Act, or any other

statutory/Provisions or otherwise in respect of any damage, penalty, compensation,

interest, fines payable in consequence of any accident or injury sustained by any worker

of the Bidder. The bidder shall Co-ordinate with ESI authorities to get the family
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treatment card for his staff. 41 3

(1) The bidder shall also make available such returns/records for inspection by authorized

by --eemmee- . The bidder shall maintain necessary record and registers like wages book
and wage slip, etc. register of unpaid wages and register of fines and deductions.

(m) The bidder shall regularly liquidate any financial liability under the contract towards

fulfilling statutory obligations stipulated in different labour Act/rules/instructions/
circulars etc. applicable to the contract and submit proof of having fulfilled the same.

6.7 PERIOD OF CONTRACT

The Contract shall remain in force for all purpose for a period of 5 months from the date
of award of contract, which may be further extended upto 8 months based on further
guidelines and approval from SMCG/NMCG and satisfactory performance, cost
implication and mutually agreed terms and conditions. ----------- . reserves right to
terminate the contract at any time during its currency without assigning any reason there
of by giving 7 days’ notice in writing to the bidder(s) at their last known place of
residence/business and the bidders shall not be entitled to any compensation by reason of
such termination. The action of ----------- under this clause shall be final conclusive and
binding on the bidders and shall not be called in question. However, if treatment is found
to be in effective, contract shall be terminated immediately and work shall be awarded to a
debitable agency chosen by competent authority.

6.8 SECURITY DEPOSIT
(n) The bidder(s) shall furnish within fifteen days from the acceptance of their tender,

security deposit as prescribed in the invitation to tender failing which the contract shall
be liable to cancellation at the risk and cost of the bidder(s) and the EMD will be
forfeited and subject to such other remedies, as may be open to action by ----------- under
the terms of the contract

(0)
(p)

(q)

®

)

®

(w)

The Security Deposit shall be furnished as mentioned in LOI.

The ------—---- . shall not be liable for payment of any interest on the security deposit or by
depreciation of any equipment /machinery etc. employed for the execution of work.

The Security Deposit will be refunded to the bidder(s) without interest on due and
satisfactory performance of the services and on completion of all obligations by the
bidder(s) under the terms of the contract and on submission of a ‘No Demand
Certificate’ subject to such deduction from the security, as may be necessary for making
the ----=-m---- . claims against the contract.

In the event of termination of the contract, ----------- . shall have the right to forfeit the
entire or part of the amount of security deposit lodged by the bidder(s) or to deduct
appropriate sum due to be claimed for any damages, losses, charges, expenses or cost
that may be suffered or incurred by the ---—------ .

The decision of the ------m---- . in respect of such damages, losses, charges, costs, or
expenses shall be final and binding on the bidder(s).

If during the term of this Contract the Bidder is in default of the due and faithful
performance of its obligations under this Contract, or any other outstanding dues by the
ways of fines, penalties and recovery of any other amounts due to it, the -------—--- . shall,
without prejudice to its other rights and remedies hereunder or at the Applicable Law, be
entitled to call in, retain and appropriate the Performance Security. Nothing herein
mentioned shall debar the -----—------ . from recovering from Bidder by a suit or any other
means any such losses, damages, costs, charges and expenses as aforesaid, in case the
same shall exceed the amount of the Performance Security.

Whenever the sécurity deposit falls short of the specified amount the bidder(s) shall
make good the deficit so that the total amount of security deposit, shall not at any time
be less than the specified amount.
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6.9 LIABILITY OF BIDDER(S) FOR L4§Sﬂs ETC. SUFFERED BY THE EMPLOYER

(a) The bidder(s) shall be liable for all costs, damages, expenses suffered or incurred bythe
----------- . due to the bidder’s negligence and the un workmanship like performance of any
service under his contract or breach of any terms thereof or their failure to carry out the
work with a view to avoid incurrence of damages etc. and for all damages or losses
occurred to the ----------- or in particular to any property or plant belonging to the -----------
. due to any act whether negligent or otherwise of the bidder(s) themselves or their
employees. The bidder(s) shall also be liable for the interest at commercial lending rate on

costs/damages/expenses. The decision of the ----------- . regarding such failure of the
bidder(s) and their liability for the losses, etc. suffered by the ----------- . shall be final and
binding on the bidder(s).

) The e . is entitled to claim for any damages, losses, charges, costs, or expenses .

suffered or incurred by them due to bidder(s) negligence’s and un workmen like
performance of services under the contract or breach of any terms thereof and adjust the
same form the bills of the bidder directly. The total sum claimed shall be deducted from,
any sum then due or which at any time hereafter may become due to the bidder(s) under
this or any other contract with the ----------- . In the event of the sum which may be due
from thg ----------- . as aforesaid being insufficient, the balance of the total sum clamed and
recoverable form the bidder(s). Should this sum also be not sufficient to cover the full
amount claimed by the -----—----- . the bidder shall pay to the ----------- . on demand the
remaining balance of the aforesaid sum claimed. The ----v-- will be the sole judge
determining after taking into consideration all the relevant circumstance, the quantum
value of loss and also in regard to the liability of bidder(s) for such loss the amount to be
recovered from them. The decision of the —--------- . in this regard shall be final and binding
on the bidder(s).

) SET-OFF

Any sum of money due and payable to the bidder(s) (including security deposit returnable
to them) under this contract may be appropriated by the ----------- . and set off against any
claim of the ----------- . for the payment of any sum of money arising out of or under any
other contract made by the bidder(s) with the ------—----

6.10 BOOK EXAMINATION

The bidder(s) shall, whenever required produce or cause to produce for examination by
the ----------- . or any other officer authorized by him on behalf any cost or other accounts
book of accounts, vouchers, receipts, letters, memorandums or writings or any copy of or
extract from any such document and also furnish information and returns, verified in such
manner as may be required by the statutory compliance/payment made to EPF/minimum
wages etc., renewed license any or all such documents desires by -----=----- . The decision

----------- . on the question of relevancy of any document, information or return shall be
final and binding on the bidder(s). The bidder(s) shall produce the required document,
information and returns as at such time and place, as may be directed by the ----------- or
any other officer authorized in this regard.

6.11 PAYMENT
(a) No advance payment will be made to the agency.

(b) Monthly data report for the quantity and quality of the pollution load treated and output of
flows has to be submitted to the office signed by the representative from ----------- and
agency, based on human machine interface, for payment to the agency.

(¢) The bidder shall submit all his/their bill a]ong with specified test reports by the seventh of

following month to ----------- payment of which will be made through Account Payee
Cheque to the bidder(s) within 15 days after receipt of the bill with completed detail of the

*
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work performed. 41 5

6.12 LAW GOVERNING THE CONTRACT/DISPUTE RESOLUTION

The contract will be governed by the Laws of India, for time being in force as amended
form time to time. Any disputes arising out of this contract will be settled first by amicable
settlement. The matter shall be referred ------—--—- whose decision shall be final and binding
to both the parties. In case of arbitration, it shall be fairly trailed in the court of Law of
competent jurisdiction. The courts in the District where the Engineer-in Charge office is
situated shall have exclusive jurisdiction to adjudicate the disputes arising under the
contract.

6.13 DUTIES AND RESPONSIBILITY OF THE BIDDER(S)

@

®)

©

@
©

@

The bidder(s) shall carry out all items of services assigned or entrusted to him/them by ---
Of ~mememeee . or any other officer acting on his behalf and shall abide by all instructions
issued to him/them from time to time by the said officer. They shall render the services to
the satisfaction of the ---- ----------- or any other officer acting on his behalf together with
ancillary and incidental duties, service and operations as may be indicated by the said
officer(s) and are not inconsistent with the terms & conditions of the contract. The bidder
shall always be bound to act with responsible delegacy and in a business-like manner and
to use such skill as expected of men or ordinary prudence in the conduct of their activities.

The bidder shall engage adequate workers and other competitor staff for the nature of
work to be performed to the satisfaction of the --------—- or any other officer acting on his
behalf, The bidder shall be responsible for the good conduct of their employees and shall
compensate the -------——-- . for losses arising from neglect, carelessness, want of skill or
misconduct of themselves, their servant or agents or representatives, The ------eene shall
have the right to ask for the dismissal of any employee of bidders who in his opinion is
hampering the smooth execution of the work and his decision regarding losses caused by
neglect and misconduct etc. of the bidders, their servant and agents of representative shall
be final and binding on the bidder.

The bidders shall advise the ----—--—-- and officers authorized to act on his behalf the name
of one or more responsible representative(s) authorized to act on their behalf in day to day
working of the conduct. It shall be duty of such representative(s) to call at the office of the
----------- or an officer acting on his behalf, every day and generally to remain in touch
with them to report the progress and generally to take instructions in the matter.

The bidders shall strictly abide by Laws, Rules & Regulations.

The bidder shall provide verifiable proof that EPF/ESI has been deposited in respect of
particular workers, working under the Bidder who are working in ----——---—- . along with the
EPF/ESI number issued by concerned authorities. A copy of ESI card also is deposited
with —--meememe- within one month period even in case of change of worker, failing which
payment will not be released subsequently for the aforesaid period, without prejudice to
the other actions.

If the party fails to comply with the statutory/legal requirement, as stipulated in the terms
& conditions of the tender within two months from the award of contract, contract is liable
to be terminated with one month’s notice and security deposit be forfeited and in his place,
second lowest/third lowest will be kept as back up to immediately to replace the
terminated agency.

6.14 SETTLEMENT OF DISPUTE AND ARBITRATION

@

All disputes and differences arising out of or in connection with the contract and works of
any nature assigned under the same (whether during the progress of the works or after
their completion), determination, abandonment or breach of the contract shall be referred
to a team of three men arbitrator appointed by the - The arbitrators shall elect an
umpire among them. In case of conflicting findings by the arbitrators, the decision of the

umpire shall be final and binding. It will not be an objection to any such appointment that
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the arbitrators are the government sc45]16and had any interest in the ----—----— or the
contract entered into directly or indirectly. In all cases, the arbitrators shall state the
decision in writing and if amount of claims in dispute is Rs. 50,000/- and above, the
arbitrators shall give reasons for award. The Venue of the arbitrator shall be Lucknow.

Subject as aforesaid the provisions of the Arbitration and conciliation act 1996 or any
statutory modification or amendment thereof and the rules made there under for the time
being in force shall apply to the arbitration proceeding under the clause.

The party invoking the arbitration shall specify the dispute to be referred to the arbitrator
under this clause together with the amount or amounts claimed in respect of each such
dispute within a period of 90 days from the occurrence of the disputes.

If the bidder’s do not make any demand for arbitration in respect of any claims in writing

. within 90 days of receiving the intimation from the -————-- . that final bill is ready for

payment, the claim of the bidder’s will be deemed to have been waived and absolutely
barred and the --------— . will be discharged and released all liabilities under the contract in
respect of these claims.

The decision of the employer or any other authorized officer in this regards, regarding the
quantum of reduction as well as justification thereof in respect of rates for sub-standard
work which may be decided will be final and would not be open to arbitration. Provided
always that no compensation shall be payable for any loss in always that no compensation
shall be payable for any loss in consequence of hostilities or war-like operation (a) unless
the bidder had taken all such precautions as are deemed necessary by the Engineers In
Charge (----------- nominated Officer) (b) for any materials etc. not on the site of work or
for any tools and plant, machinery, scaffolding temporary buildings and other things not
intended for the work.

In the event of the bidder having to carry out defects as pointed out, he shall be allowed
such extension of time for its completion as is considered reasonable by the employer
compliance within such time as the employer may prescribe in that behalf and in the event
of the bidder failing to effect such compliance within the time prescribed by the employer
then the employer shall without prejudice to his other rights be entitled to withhold from
the amount payable to the bidder any amount payable to the workmen under any such
laws, regulations or rules and to make payment thereof to the workmen. The employer
shall also have in that event the right to terminate the contract with immediate effect and
to exercise powers reserved to their employer under the contract as a result of termination.

6.15 FORCE MAJEURE

1.1

1.2

(@)
(b)

(©)

@

Neither Party is responsible for any failure to perform its obligatiéns under the Contract;
to the extent it is prevented or delayed in performing those obligations by an event of
Force Majeure. :

An event of Force Majeure is an event or circumstance which is bevond the control and
without the fault or negligence of the party affected (“Affected Party”) and which by the
exercise of reasonable diligence the Affected Party was unable to be prevented and which
is not caused or contributed by the Affected Party, provided that event or circumstance is
limited to the following:

Act of terrorism;

Riot, war, invasion, act of foreign enemies, hostilities (whether war be declared or not),
civil war, rebellion, revolution, insurrection of military or usurped power;

ionizing radiation or contamination, radio activity from any nuclear fuel or from any
nuclear waste from the combustion of nuclear fuel, radicactive toxic explosive or other
hazardous properties of any explosive assembly or nuclear component;

Earthquakes, flood, fire, hurricanes, typhoons or other physical.natura] disaster, but
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1.3.

1.4.

1.5.

1.6.

@

®)

1.7.

excluding weather conditions regarde157f severity; and

freight embargoes, strikes at national or state-wide level or industrial disputes at a national
or state-wide level in any country where Works are performed, and which affect an
essential portion of the Works but excluding any industrial dispute which is specific to the
performance of the Works or the Contract.

For the avoidance of doubt, inclement weather, third party breach, delay in supply of
materials (other than due to a nationwide transporters’ strike) or commercial hardship
shall not constitute a Force Majeure event.

Where there is an event of Force Majeure, the Affected Party must notify the other Party
in writing as soon as possible and in any event within 3 days of becoming aware of or the
date it ought to have become aware of the occurrence of an event of Force Majeure, giving
full particulars of the event of Force Majeure and the reasons for the event of Force
Majeure preventing the Affected Party from, or delaying the Affected Party in performing
its obligations under the Contract. The Affected Party must use its reasonable efforts to
mitigate the effect of the event of Force Majeure upon the performance of its obligations
under the Contract and notify the other party of the measures being taken to mitigate the
effect(s) of the event of Force Majeure.

Upon completion of the event of Force Majeure, the Affected Party shall, as soon as
reasonably practicable, recommence the performance of its obligations under the Contract.
Where the Affected Party is the Bidder, the Bidder must provide an amended Works
Program rescheduling the Works to minimize the effects of the prevention or delay caused
by the event of Force Majeure.

An event of Force Majeure does not relieve a party from liability for an obligation which
arose before the occurrence of that event, nor does that event affect the obligation to pay
money in a timely manner which matured prior to the occurrence of that event.

The Bidder has no entitlement and Consultant/ Owner has no liability for:

any costs, losses, expenses, damages or the payment of any part of the Contract Price
during an event of Force Majeure; and

any delay costs in any way incurred by the Bidder due to an event of Force Majeure.

If an event of Force Majeure occurs and its effect continues for a period of 180 (one
hundred eighty days or more in a continuous period of 365 (three hundred sixty five) days
after notice has been given under this Clause, either Party may terminate the Contract by
issuing a written notice of 30 (thirty) days to the other Party.

In the event that the Parties are unable to agree in good faith about the existence or
occurrence of a Force Majeure event, such dispute shall be finally settled in accordance
with the dispute resolution provided herein; provided however that the burden of proof as
to the occurrence or existence of such Force Majeure event shall be upon the Party
claiming relief on account of such Force Majeure event.

Signature of Bidder
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7. FORM
' FORM: A-]

7.1 DECLARATION REGARDING GST

(To be typed on Bidder’s Letter Pad)
To be kept in separate envelope (Volume-I1

1/We have submitted bid for “Procurements of Scientific & Technical Services for
Complete Supply, Fabrication, Erection, Installation & Successful Commissioning
of In Situ Nallah Treatment by Bioremediation technology in ...... Drains of
................................ having total discharge of ....... MLD.”

It is to intimate that current applicable rates of GST on the work
mentioned in the price schedule is Percent(%).

Note: TDS on GST will be deducted at the rate applicable at the time of payment.

(Signature of Authorized Signatory&
Seal of the Bidder)
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FORM: A-2

N i e Datei-...cociirivicvannn

7.2  Solvency Certificate

\ TO WHOMSOEVER IT MAY CONCERN

ThlS is to certify that to the best of our knowledge and information M/S

Sri address
A customer of our bank are/is respectable and can be considered solvent to the extent of
Rs. (Rupees ).

This is also certified that this limit is free for specifically this work (Name of Work) and is
not mortgaged anywhere. This certificate is issued without any guarantee or responsibility
on the bank or any of the officers.

(Signature)
Of the bank Authority
Name of Bank & Seal

Note:-

1. Solvency Certificate issued only by a Nationalized bank, IDBI, ICICI AXIS and HDFC
Bank shall be Accepted.

2. In case of partnership Firm, certificate to include names of all partners as recorded with
the Bank.

3. Solvency Certificates should be signed, Dated and stamped by an authorized signatory
of the Bank, else they shall be summarily rejected.

4. Certificate issued more than 365 days prior to last date of bid submission shall not be
accepted.
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420 Form A-3

7.3 Bidder Information Form

a)  [The Bidder shall fill in this Form in accordance with the instructions indicated below.
No alterations to its format shall be permitted and no substitutions shall be accepted. This
should be done of the letter head of the firm] Date: [insert date (as day, month and year) of Bid
Submission] Tender No.: [insert number from Invitation for bids]

1. Bidder’s Legal Name [insert Bidder’s legal name ]
2. In case of JV, legal name of each party: [insert legal name of each party in JV]

3. Bidder’s actual or intended Country of Registration: [insert actual or
intended Country of Registration]

4. Bidder’s Year of Registration: [insert Bidder’s year of registration]

5. Bidder’s Legal Address in Country of Registration: [insert Bidder’s legal address in
country of registration]

6. Bidder’'s Authorized Representative Information Name: [insert Authorized
Representative’s name] Address: [insert | Authorized Representative’s Address]
Telephone/Fax numbers: [insert Authorized Representative’s telephone/fax numbers)
Email Address: [insert Authorized Representative’s email address)

7. Attached are copies of original documents of: [check the box(es) of the attached original
documents] Articles of Incorporation or Registration of firm named in I,above.

Signature and Seal of the
Service Provider /Bidder.............oooiiiiii

Place:
Date:
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Form B

7.4  Technical Specification Compliance cum Deviation Statement Form
Technical compliance against ----------- Tender No.
S.No. Technical Vendor In case of Deviations to | Reasons | Special
Specifications | quoted compliance, | Specifications, | for Remarks,
Specifications | supporting | if any deviations | if any
printed
technical
literature
mentioning
page no.
Column
&line has
to be
highlighted
1 2 3 4 5 6 7
Signature and Seal of the
Service Provider/Bidder................cooooiiiin
Place : '
Date :
27
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422 Form C-1

7.5 BID SECURITY FORM-
For EMD in shape of a BANK GUARANTEE

Whereas (hereinafter called the “tenderer™) has submitted their
offer .
Dated for the supply of
(hereinafter called the “tenderer”) Against the purchaser’s tender

enquiry :
No. KNOW ALL MEN by
These presents that WE
of having our registered office eat

are bound unto ----------- (hereinafter called the “Purchaser™) In
the
sum of For which payment will and truly to be
made to the said Purchaser, the Bank binds itself, its successors and assigns by these presents.
Sealed with the Common Seal of the said Bank this day of
20

THE CONDITIONS OF THIS OBLIGATION ARE:

(1) If the tenderer withdraws or amends, impairs or derogates from the Tender in any respect
within the period of validity of this tender.

(2) 1f the renderer having been notified of the acceptance of his tender by the Purchaser during
the period of its validity ‘

a) fails to furnish the Performance Security for the due Performance of the contract.

. b Fails or refuses to accept/execute the contract.

WE undertake to pay the Purchaser up to the above amount upon receipt of its first written
demand, without the Purchaser having to substantiate its demand, provided that in its demand -
the Purchaser will note that the amount claimed by it is due to it owing to the occurrence of one
or both the two conditions, specifying the occurred condition or conditions.

This guarantee will remain in force upto and including 45 days after the period of tender
validity and any demand in respect thereof should reach the Bank not later than the above date.

(Signature of the authorized officer of the Bank)
Name and designation of the officer
Seal, name & address of the Bank / Branch
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423 Form C-2

7.6 Bid-Securing Declaration Form

----------- Tender/ Enquiry No. Date:

Bidder Quotation No. &Date

To,

1/we, the undersigned, declare that:

1/we understand that, according to your conditions, bids must be supported by a Bid Securing
Declaration. I/we accept that I/we may be disqualified from bidding for any contract with you
for a period of one year from the date of notification if am / we are in a breach of any
obligation under the bid conditions, because 1 /we:

(@  have withdrawn / modified / amended, impairs or derogates from the tender, my/our Bid

during the period of bid validity specified in the form of Bid; (Minimum period of bid validity

shall be 120 days)

OR

(b) having been notified of the acceptance of our Bid by the purchaser during the period of
bid validity :

(i)  Fail or refuse to execute the contract, if required, or (ii} fail or refuse to furnish the

Performance Security (if any given in Tender / Enquiry), in accordance with the Instructions to
Bidders.

I/we understand this Bid Securing Declaration shall cease to be valid if I am / we are not the
successful Bidder, upon the earlier of (1) the receipt of your notification of the name of the
successful Bidder; or (1) thirty days after the expiration of the validity of my / our Bid.

Signed: (Insert signature of person whose name and capacity are shown) in the capacity of
(insert legal capacity of person signing the Bid Securing Declaration)

Name: (insert complete name of person signing Bid Securing Declaration)
Duly authorized to sign the bid for an on behalf of: (insert complete name of Bidder)

Dated on day of (insert date of signing)

Corporate Seal (Where appropriate)

{Note: In case of a Joint Venture, the Bid Securing Declaration must be in the name of all
partners to the Joint Venture that submits the bid)
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424 Form D

7.7 Format for Non-DisclosureAgreement

Between ---------—- having its registered ----------- through the ---- or any other officer
authorized on behalf of - having its -—---------- And the bidder Named,
Gty :
This Confidentiality and Non-Disclosure Agreement is entered into on the ....... Day of.........
Month in the Year ................

Between
----------- having its registered office at through the ---- or any other officer
authorized on behalf of -—-----——- having its office at at -----e-n--- And

“Name of the bidder”, having their registered office at Company Address (Hereinafter
referred to as “bidder’'s Name”, which expression shall whenever. the context so requires or
admits, mean and include their heirs/ successors, respective executors, administrators, legal
representatives and/or permitted assigns) ----------- and “Bidder Name” are individually
referred to as “Party” and jointly as “Parties” Whereas

A s requires Scientific & Technical Services for Complete Supply, Fabrication,
Erection, Installation & Successful Commissioning of In Situ Nallah Treatment by
Bioremediation technology in -- Drains of --~--~-==neauees which will treat the flowing sewage in
the drain without changing the geometry of drain. Further the drain/nallah will be kept intact
with respect to its location, shape and structure. Physical units like sedimentation, silt trap,
screens are to be installed to remove the suspended solids. Biological units like anoxic
chamber, Biomats, Phytotraps and Floraft are also to be installed. Solar based aeration is to be
used to improve the DO in drain, helping in reduction of BOD and COD.

(Herein referred to as “Technology” for which the present agreement of Confidentiality

and Non-disclosure is executed.)

B) The Parties intend to provide each other with certain information pertaining to their
operations and the Parties are in the process of discussing certain matters with a view to
concluding a business agreement (“the potential agreement”), which discussions have required
and will require the disclosure to one another of information of a proprietary, secret and
confidential nature. Whether or not the Parties conclude the potential agreement will not affect
the validity of this Agreement.

{C) The Parties wish to record the terms and conditions upon which they shall disclose the
Confidential Information to each other, which terms and conditions shall constitute a binding
and enforceable Agreement between the Parties and their agents.

NOW THEREFORE in consideration of the foregoing and the respective covenants and
Agreements set forth in this Agreement, the sufficiency and adequacy of which is hereby
acknowledged, and intending to legally bound hereby, the Parties agree as follows:

1. Disclosing and Receiving Parties
The Party disclosing the Confidential Information shall be known as the “Disclosing Party”
and the Party receiving the Confidential Information shall be known as the “Receiving Party.”

2. The Confidential Information

“Confidential Information” shall, for the purpose of this Agreement include, without
limitation, any technical, commercial, financial information, know-how, trade secrets,
processes, machinery, designs, drawings, technical specifications, and data in whatever form,
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disclosed to or assessed by the Receia}g 511)/ during the course of its relationship with the
Disclosing Party.

3. Disclosure of Confidential Information

31 The Disclosing Party shall disclose the Confidential Information to the Receiving Party
only to the extent deemed necessary or desirable by the Disclosing Party in its discretion.

32 The Receiving Party acknowledges that the Confidential Information is a valuable, special
and unique asset proprietary to the Disclosing Party.

33 The Receiving Party agrees that it will not, during or after the course of their relationship
and/or the term of this Agreement as described in Clause 9, disclose the Confidential
Information to any third Party for any reason or purpose whatsoever without the prior consent
Of e e- for Transfer of Technology, save in accordance with the provisions of this
Agreement. For avoidance of doubt, in this Agreement “Third Party” means any Party other
than the Receiving and Disclosing Parties (their holding and subsidiary companies or agents
who shall be deemed to be bound by the provisions of this Agreement).

34 The Receiving Party agrees not to utilize, exploit or in any other manner whatsoever use
the Confidential Information disclosed pursuant to the provisions of this Agreement for any
purpose whatsoever without the prior written consent of the other/the Disclosing Party.

4. Title

All Confidential Information disclosed by the Disclosing Party to the Receiving Party is
acknowledged by the Receiving Party:

41 To be proprietary to the Disclosing Party; and

42 Not to confer any rights on the Receiving Party of whatever nature in the
Confidential Information.

5. Restrictions on disclosure and use of the Confidential Information

The Receiving Party undertakes not to use the Confidential Information for any purpose other
than:

51 That for which it is disclosed as specifically directed by the Disclosing Party; and

52 In accordance with the provisions of this Agreement.

6. Standard of Care

Both Parties agree that they shali protect the Confidential Information disclosed pursuant to the
provisions of this Agreement using the same standard of care that each Party applies to
safeguard its own proprietary, secret or Confidential Information and that the Confidential
Information shall be stored and handled in such a way as to prevent any unauthorised
disclosure thereof. '

7. Return of material containing or pertaining to the Confidential Information

71 Either Party may, at any time, request the other to return any material and/or data in
whatever form containing, pertaining to or relating to Confidential Information disclosed
pursuant to the terms of this Agreement and may, in addition request the other to furnish a
written statement to the effect that, upon such return, the Receiving Party has not retained in its
possession, or under its control, either directly or indirectly, any such material and/or data.

72 As an alternative to the return of the material and/or contemplated in Clause 7.1 above, the
Recetving Party shall, at the instance of the Disclosing Party, destroy such material and/or and
furnish the Disclosing Party with a written statement to the effect that all such material has
been destroyed.

73 The Receiving Party shall comply with any request by the Disclosing Party in terms of this
clause, within 7 (seven) days of receipt of any such request.

8. Excluded Confidential Information
The obligations of the Receiving Party pursuant to the provisions of this Agreement shall not
apply to any Confidential Information that:

3
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81 Is known to, or in the possession of tl‘g'zeﬁiving Party prior to disclosure thercof by the
Disclosing Party.

82 Ts or has become publicly known, otherwise than as a result of a breach of this Agreement by
the Receiving Party.

83 Is developed independently of the Disclosing Party by the Receiving Party in circumstances
that do not amount to a breach of the provisions of this Agreement.

84 Is disclosed by the Receiving Party to satisfy an order of a court of competent jurisdiction or to
comply with the provisions of any law or regulation in force from time to time; provided that
in these circumstances, the Receiving Party shall advise the Disclosing Party to take whatever
steps it deems necessary to protect its interests in this regard and provided further that the
Receiving Party will disclose only that portion of the Confidential Information which it is
legally required to disclose and the Receiving Party will use its reasonable endeavors to protect
the confidentiality of such Confidential Information to the greatest extent possible in the
circumstances

85 1s received from a Third Party in circumstances that do not result in a breach of the provisions
of this Agreement.

9. Term of Agreement
91 This Agreement shall be effective on and from the date of signature of the last signing
Party and shall be effective for a period of .months (the“Term®). Mutat is mutandis.

92 In the event that the Parties extend the “Term” by mutual and written agreement, then the
provisions of this Agreement shall endure for a further period of ....months

10. Breach

In the event that the Receiving Party should breach the provisions of this Agreement and fail to
remedy such breach within seven (7) days from date of a written notice to do so, then the
Disclosing Party shall be entitled to invoke all remedies available to it in law including, but not
limited to, the institution of urgent interim proceedings and/ or an action for damages.

11, Enforcement

The failure by the Disclosing Party to enforce or to require the performance at any time of any
of the provisions of this Agreement shall not be construed to be a waiver of such provision,
and shall not affect either the validity of this Agreement or any part thereof or the right of the
Disclosing Party to enforce the provisions of this Agreement.

12. Headings .
The headings of the clauses of this Agreement are used for convenience only and shall not
effect the meaning or construction of the contents of this Agreement.

13. Representations and Warranties
Each Party represents that it has authority to enter into this Agreement and to do all things
necessary to procure the fulfillment of its obligations in terms of this Agreement.

14. Entire Agreement

This Agreement contains the entire Agreement of the Parties with respect to the subject matter
of this Agreement and supersedes all prior Agreements between the Parties, whether written or
oral, with respect to the subject matter of this Agreement.

15. Assignment
This Agreement shall not be assigned by the company to any person, save and except with the
prior consent Of ----v=----- in writing, and that the -—--------- shall be entitled to decline consent

without assigning any reason.
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16. Dispute Resolution 427

In event of any dispute or difference between the Parties hereto, such disputes and differences
shall be resolved amicably by mutual consultation. If such resolution is not possible, then, the
unresolved dispute and difference shall be referred to arbitration of the Sole Arbitrator to be
appointed by the --—-------- to the dispute, the decision of sole arbitrator shall be final and
binding on both parties. The venue of arbitration shall be at Lucknow, India and the arbitration
proceedings shall take place under the Indian Arbitration Act, 1996.

17. Governing law

This Agreement and the relationship of the Parties in connection with the subject matter of this
Agreement and each other shall be governed and determined in accordance with the lawsof the
Republic of India.

18. Force Majeure

Neither Party shall be responsible or liable to the other Party for any failure to perform any of
its covenant or obligations hereunder if such failure results from Force Majeure, i.c.,
unforeseeable events or circumstances, any acts of God and beyond the reasonable control of
such Party. The Party failing to perform as a result of an event of Force Majeure shall no later
than Fifteen (15) days from the occurrence of Force Majeure notify in writing to the other
Party of such event of Force Majeure and shall take all action that is reasonably possible to
remove such event of Force Majeure.

19. Postal addresses

191 Any written notice in connection with this Agreement shall be addressed:

19.1.1 In the case of --------—-- , India 19.1.2 In the case of The Bidder's Address: Company
AAAress. .o

192 A Party may change that Party’s address, provided it gives a 30 (thirty) days prior notice
in writing to the other Party.

193 If any notice is to be sent by mail, it shall be sent by prepaid registered mail and shall then
be deemed until and unless the contrary is proved, to have been received 20 (twenty) days after
the date of posting. ‘

194 If any notice is sent by telefax, it will be deemed, until and unless the contrary is proved,
to have been received on the date recorded on the transmission slip.

195 If any notice is delivered by hand, it will be deemed to have been received on proof of the
~ date of delivery. '

20. Severability

In the event of any one or more of the provisions of this Agreement being held for any reason
to be invalid, illegal or unenforceable in any respect, such invalidity, illegality or
unenforceability shall not affect any other provision of this Agreement, and this Agreement
shall be construed as if such invalid, illegal or unenforceable provision was not a part of this
Agreement, and the Agreement shall be carried out as nearly as possible in accordance with its
original terms and intent.

21. Amendments
No amendment/ modification/ alternation of any of the terms of this Agreement shall be valid

till it is reduced to writing and duly signed by the Parties. Any amendment shall be subject to
final approval by the
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? | IN WITNESS HEREOF, the parties have set their hands to it onthe ....... Day, .o,
E Month and

Signed For and on behalf of ----- For and on behalf of “Bidder's
E' Name”
| Signature Signature

Name . "Name
| Designati Designati

on on '

Seal 1 Seal 2

Witness : (Name and Address) Witness : (Name and Address)
!
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Form E

7.8 PERFORMANCE SECURITY FORM

MODEL BANK GUARANTEE FORMAT FOR PERFORMANCE SECURITY
To,

The Governor of Uttar Pradesh

WHEREAS (name and address of the supplier) (hereinafter called “the supplier”) has
undertaken, in pursuance of contract no................ dated...........ccoccreencrirnennenn. tO sUPPLY
(description of goods and services) (here in after called “the contract™).

AND WHEREAS it has been stipulated by you in the said contract that the supplier shall
furnish you with a bank guarantee by a scheduled commercial bank recognized by you for the
sum specified therein as security for compliance with its obligations in accordance with the
contract;

AND WHEREAS we have agreed to give the supplier such a bank guarantee;

NOW THEREFORE we hercby affirm that we are guarantors and responsible to you, on
behalf of the supplier, up to a total of ... (amount of the
guarantee in words and figures), and we undertake to pay you, upon your first written demand
declaring the supplier to be in default under the contract and without cavil or argument, any
sum or sums within the limits of (amount of guarantee) as aforesaid, without your needing to
prove or to show grounds or reasons for your demand or the sum specified therein.

We hereby waive the necessity of your demanding the said debt from the supplier before
presenting us with the demand. ‘

We further agree that no change or addition to or other modification of the terms of the
contract to be performed there under or of any of the contract documents which may be made
between you and the supplier shall in any way release us from any liability under this
guarantee and we hereby waive notice of any such change, addition or modification

This guarantee shall be valid until the .....day of ......... ,20....

(Signature of the authorized officer of the Bank)

Name and designation of the officer
Seal, name & address of the Bank / Branch
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: 430 Form-F
7.9 RTGS/ECS FORMAT

Dear Sir,
Sub: E-Payments vide RTGS/ECS in P.F.M.S Account.

I/We request and authorize you to effect E-payment vide P.F.M.S account as per the details given
below: ‘

Title of Account oftheBank
Accounttype

BankAccountNumber

Name & addressofBank

Bank contactperson’snames

Bank Tele Number with STD code :
Bank BranchMICR Code

Bank BranchRTGS/IFSC
code

Bank Branch NEFT/IFSC
code

(If applicable)
Email address of Firm

Name of the authorized
signatory

Contact Person’s name&
Mobile/

Telephone nos, of Firm
[/We confirm the I/we will accept the credit of RTGS/ECS amounts in our account.

Thanking you,

For
We confirm that we are enable for receiving RTGS/ECS credits and we further confirm that
the account number of , the signature of the

authorized signatory and the MICR and IFSC Codes of our branch mentioned above are
correct.

Bank’s Verification (Manager’s/

Offcers signature under Bank Stamp)
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‘ D ion
7.10 No Relation Certificate
(To be typed on Company’s Letter Head)

I/'we, the undersigned hereby declare that neither me/us nor any of my/our
relative/employee /management members/Directors is/are directly or indirectly
involved in ----------- in its work or functionalities in any manner whatsoever.

Signature and Seal of the
Service Provider /Bidder.................ooovn

Place:
Date:
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7.11 Undertaking 432

TENDER FORM. FOR: “Procurements of Scientific & Technical Services for
Complete Supply, Fabrication, Erection, Installation& Successful Commissioning of In
Situ Nallah Treatment by Bioremediation technology in --- Drains of
----- having total discharge of -----=-=------ MLD.”

---------------------------------

.................................

.................................
...............................

Dear Sir,

In respect to the tender dated I/We herewith submit herewith
tender form for the Procurements of Scientific & Technical Services for Complete
Supply, Fabrication, Erection, Installation & Successful Commissioning of In Situ
Nallah  Treatment by Bioremediation technology in ... - Drains  of
....................................... having total discharge of ............. MLD.

I/We have thoroughly examined and understood terms and conditions of the tender
mentioned and l/we agree to abide by them in full. I/we have visited the proposed site
and fully studied, analyzed and completely understood its location, topography
and all the relevant factors having direct or indirect bearing on the scope of work
to be carried out and the quote is offered keeping in view the same.

I/We offer to undertake Procurements of Scientific & Technical Services for In Situ
Nallah Treatment by Bioremediation Technology of —----rereee in ... Drains of
.................................................... having total discharge of .......... MLD. It is agreed that
no additional charges other than those mentioned in Commereial Bid would be payable
to me/us.

I/'We accept that the rate offered shall remain valid for a period of 120 days from the date
of opening of tender. I/We further agreed that if the date up to which the offer will
remain opened be declared as holiday for office then offer will remain open for
acceptance till next working day.

1/We shall be bound by communication of acceptance of the offer
dispatch within prescribed time.

I/We accept that the rights to accept or reject whole or part of the tender without
assigning any reason is reserved with the, ----------- The decision of the, ----------- will be
final and shall be binding on me/us.

1/We hereby declare that all the Terms & Conditions made in this Tender form towards
Procurements of Scientific & Technical Services as per Tender Documents. It is agreed
that no additional charges other than those mentioned in Commercial Bid would be
payable to me/us are binding on me/us. I/We shall be bound by the act to my/our
authorized representative Shri. whose
signature is appended here to in the place specified for the purpose and of any other
person who in future may be appointed by me/us in his place to carry all the business of

this concern/agency/firm. '
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9.

1)

3)
4)
5)
6)

7)
8)

9
10)

(The Intimation of the change will A'sﬁmed to the - The
following documents duly filled in and signed are enclosed along with the tender. The
photocopy of the Tender Document containing Technical Specification of the required
specialized services & terms and conditions is retained by me/us for my/our information and
record.

No Relation Declaration Certificate in the annexed tendered format.
Non Disclosure Agreement in the prescribed format on Rs. 100/- Non-judicial stamp paper
duly signed and stamped by the bidder

Yours Faithfully

Place:
Date:
Signature of the Supplier
Capacity in whichsigning
Name and Address of thefirm/supplier/Bidder

Encl: List of documents (Check List)

TenderForm

GST Registration Certificate/Income Tax Return Certificate.

Copy of the Company Profile.

Purchase / Work Order copy of similar type of job

Technical Specifications Compliance Cum-Deviation Statement FormB

Documents establishing S&T Service Providers’ eligibility and conformity to
bidding documents as mentioned in Annexure I -II.

Documents establishing S&T Service Providers’ eligibility and conformity tobidding
documents as mentioned in Annexure | -11.

Price Bid / Financial Bid (Price ScheduleForm) .

No Relation Declaration Certificate in the annexed tendered format

Earnest Money Deposit (EMD)/Bid Security of Rs. --—/- or Form C-2(Bid-Securing
Declaration Form) annexed to this document.

Signature of the Authorized Representative
Signature ‘ Date:
Name '

Address
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434
Annexure — I (Scope of Work)

I Precise statement of Objectives/Scope of Work: Procurements of Scientific & Technical
Services for Complete Supply, Fabrication, Erection, Installation & Successful
Commissioning of In Situ Nallah Treatment by Bioremediation technology (bacteria or

enzyme intervention} in ........ | 211, E3 ) having total discharge of .......
MLD.
. | Category Description No. of Discharge
No. drains (MLD)

1] Type A | Greater than 0.2 MLD (o less

than/equal to 1 MLLD

2 Type B | Greater than 1.0 MLD to less

than/equal to 10 MLD

Total

Il Outline of the tasks to be carried out as per the following:

The scope of work and details of the services to be provided by the Bidder
which broadly includes, but is not limited to, the followings are given below:-

S. No. Work Description Tentative number
1 |Supply of bacteria or other materials required as per technology As per package
with all T&P for Biological or other treatment of drains including
supply and installation of V-notch & regular measurement of
discharge but exclude sample testing.
2 |Preparation of dozing or input material and its application at drains | As per package
located at different places during treatment period.
3 |Construction of Bund at sections of drains for ponding and fixing
| of screens and its maintenance for treatment period. job
4 |Spreading of odour control remedies at selected locations job
5 |Sludge removal & its safe disposal at specified locations within the
municipal area up to maximum distance of 5 Km. job
6 |Solids/Floating material removal & its safe disposal at specified
locations within the municipal area up to maximum distance of 5.0 job
Km.
7. | Weekly collection of composite sample and its testing for BOD, job
COD, TSS, DO, Ph as per norms of CPCB.
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Performance and Optimization of in-situ nallah treatment:

Sr.
No.

Parameters _the end of trial period)

Out flow reduction/ Values(at - .
| _Values(beyond trial period)

Out flow reduction/

<£30.0 mg/1 Or 40% reduction in
BODj327(Biochemical | BOD load value from the initial
Oxygen Demand) reading( whichever is lower)

<£30.0 mg/1 Or 70% reduction
in BOD load value from the
initial reading( whichever is
lower)

£150.0 mg/1 Or 40% reduction in
COD(Chemical COD load value from the initial
Oxygen Demand) reading( whichever is lower)

£150.0 mg/l Or 70%
reduction in COD load value
from the initial reading(
whichever is lower)

<100.0 mg/1 Or 40% reduction in
TSS(Total TSS load value from the initial
Suspended Solids} reading ( whichever is lower)

<100.0 mg/1 Or 70%
reduction in TSS load value
from the initial reading (
whichever is lower)

PH 6.5-9

6.5-9

Lmportant Note; Prospective Bidder should visit the proposed site before submitting
the offer and completely apprise, analyze and ascertain itself of the Location,
Topography etc. and all the relevant factors having direct or indirect bearing on the
Scope of Work/ S&T services to be carried out before the submission of offer. No
queries regarding the same shall be entertained at the later stage

Eligibility/quality requirement/qualifying criteria to be met by S&T Service Provider /

Consultant. (e.g. Experience and Technical Capacity):-
Registered company having GST & PAN Registration.

The firm should have carried out / completed work for sewage treatment / waste water
management/ Nallah Treatment through biological/ wetland/ physicochemical method setc.

The firm should possess license / tie up / collaboration with institutes fike 1I'Ts / NITs / Govt
Funded Universities / Govt undertakings and/or CSIR for technologies in the field of

wastewater/ sewage / Nallah treatment systems.

Preference will be given to the work experience in in-situ treatment if sufficient numbers of

qualified bidders are available in course of bidding.

Schedule for completion of tasks as per the schedule of requirement:-
Visit of nallah and assessment of nallah stretch (before Pre Bid Conference & submission of

Bid).

Topographical survey of nallah and cleaning. (At the time of visit of site).
Installation and fabrication of in-situ nallah treatment units as per the requirements of ---------

-- (within 7 days from the date of acceptance of award letter).

Commissioning of in-situ nallah treatment (within 150 days from the date of acceptance of

awardletter). The time can be extended upto 30 June 2020.

Optimizing of the treatment unit if needed as per the requirements of ----------- , 30 days from

the date of commissioning.

The support or inputs to be provided by -—---—--- to facilitate the consultancy /

specialized S&T Services:-
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L will coordinate the survey and suﬂaﬁm.

R will provide the design & drawing of the treatment chain if necessary.
R will provide permission to install and fabricate in-situ nallah treatment.
L will evaluate the performance and testing of the plant.

VL. The final output that will be required from the successful bidder / service provider for-

e Supply, Fabrication, Erection, Installation & Commissioning of in-situ nallah treatment
technology as per scope of work of this tender documents.

+ Performance and Optimization of the technology as per --- requirement.
VIL Estimated duration required for completion of the work and submission of reports
./ results- :
Within 150 days from the date of acceptance of the S&T services work order.

VIIL. Bidder should have P.F.M.S account, the details of P.F.M.S. account shall be given by
bidder through RTGS/ECS form.(Form-F)
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10.

1L

12

13.

14.

437

Annexure-11

Essential Terms & Conditions for ourcing of Scientific & Technical Services

This outsourcing of S&T service provided to -----—---- by the S&T Service Provider Agency /
Consultant shall not be on partnership or shall not be contracted as any partnership for any R&D
activities / event of --—--—-- The beneficiary of the report and its result generated / paper
published out of these S&T service shall be -—-------- only.

The benefit —weaanuv

Relevant law prevailing in India for S&T services shall be applicable and irrevocable on the
S&T Service Provider Agency /Consultant.

S&T Service Provider shall be wholly responsible for any loss / damage of equipment or
instruments provided by ----------- for monitoring and shall be recovered from Service Provider.
Moreover S&T Service Provider shall also be responsible for field unit / collection of samples
from the field and report must be submitted within stipulated time frame.

S&T Service Provider Agency / Consultant should furnish an understanding that the ordered
S&T services shall be provided / completed within stipulated period from the date of receipt of
S&Torder.

S&T Service Provider Agency / Consultant shall use optimum endeavors to carry out services
with reasonable risk, responsibility, skill, and care. Any injury, risk, loss, damage to the persons
engaged by the service providers shall be responsibility of the service provider only.

S&T Service Provider Agency / Consultant shall be held responsible for delay in field survey
and data as well as submission of ordered report / results to -----------

Report / Data/ results should be provided to --—--e-me- in hard copy as well as in accessible
electronic medium duly authenticated.

S&T Service Provider Agency / Consultant should not infringe or breach any law prevailing in
India and shall be liable for fraud or illegal activities if found in disclosing or publishing
analysis, result/ or date to other sources.

Intellectual Property Rights for sample survey or report generation / submission / publication
shall of ----m-eme-- only.

S&T Service Provider Agency / Consultant shall not ask in any case for escalation or increase in
the rates quoted during contract period. No extra amount other than quoted in the price bid shall
be paid by ------—--- to S & T Service Provider.

S&T Service Provider Agency / Consultant should keep all samples, analysis, data and report
confidential and should not disclose to any third / outside party.

Payment shall be made after completion of work as mentioned in the Schedule of Payments of
the tender after due certification by --------—- Engineer of the invoice raised.

For Non-completion of work within given time by the ------—----- . an extension of the delivery
period will be granted upon written request from Service Provider. However subject to

imposition of penalty clause. -—-------— shall not make any payment for the additional period
required for completion of task.
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15, 1T/TDS will be deducted as per applicable rates.

- 16. The Service Provider must have GST Registration.

1 17.  This contract shall be terminated at any time without assigning any reason by giving one month
4 notice. '

g
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Annexure — I1I (Schedule of Payment)

1. Initial 30 days is free trial period, the agency shall be given work order for 11 months
post free trial period only in case the efficacy of treatment is fulfilled as per the

standards given below:-

Sr.
No.

Parameters

Out flow reduction/ Valﬁes(at
the end of trial period}

Out flow reduction/
Values{beyond trial period)

BOD3,27(Biochemical
Oxygen Demand)

<£30.0 mg/l Or 40% reduction in
BOD load value from the initial
reading( whichever is lower)

=30.0 mg/1 Or 70% reduction
in BOD lead value from the
initial reading{ whichever is
lower)

COD(Chemical
Oxygen Demand)

<150.0 mg/1 Or 40% reduction in
COD load value from the initial
reading( whichever is lower)

£150.0 mg/l Or 70%
reduction in COD load value
from the initial reading(
whichever is lower)

TSS(Total
Suspended Solids)

£100.0 mg/1 Or 40% reduction in
TSS load value from the initial
reading ( whichever is lower)

£100.0 mg/l Or 70%
reduction in TSS load value
from the initial reading (
whichever is lower)

PH

6.5-9

6.5-9

2.

71

During the 11 months i.e. beyond free trial period, if any of the above parameters is
beyond the limits mentioned in the table (as per column 4), the agency shall not be
liable for any payment during the period of noncompliance of the standards.




440

Annexure - IV

INFORMATION ON BID CAPACITY
DETAILS OF WORKS WHICH ARE IN PROGRESS/AWARDED
AS ON THE DATE OF SUBMITTING THIS APPLICATION

S.No | Name of Brief Contract No. | Name and | Value of Stipulated | Value of Upto Anticip
Work/Place | Scope and Date address of | Contract | date of works date ated
.| and State of Work employer | (Rs.In start and remaining | physical | date of
lacs) completion | to be Progress | comple
completed | in %age | tion
{Rs. In
lacs)

Certified that all the works (with any organisation and all categories/types) which have either been awarded to us
or are in progress on the date

of bid submission have been included in the details given above and no work has been left out.
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Checklist of works to be filled by Bidder

Name of WOork - .c.eeeevrermnccimmnciieresereriocnnes

Estimated Cost - Rs. ...... ... lacs

Name of the Firm -

S.No Description Details to be filled by the Firm Documents
details on
Page No.

TECHNICAL CAPABILITY

Work Experience of having
successfully completed similar
1 works as menticned below
during the last ten years ending
on the tender date:-

One similar works capacity of (a) MLD
each not less than the volumeé

1A equal to 60% of .... MLD i.e. .....

MLD

Two similar works capacity of (a) MLD + (b)
1B each not less than the volume MLD

equal to 40% of ... MLD i.e. ......

MLD each,

Three similar works capacity of | (a) MLD + (b) MLD + (c)
1c each not less than the volume | MLD

equal to 30% of ..... MLD i.e. ......
MLD each.

FINANCIAL CAPABILITY

Financial Experience of having
successfully completed works
2 as mentioned below during the
last ten years ending on the
tender date:-

One similar works capacity of (a) Rs.
each not less than the amount

2A | equal to 60% of the tender cost
{Rs. ovenes )i.e. not less than Rs.

Two similar works capacity of (a) Rs. + (b} Rs.
each not less than the amount
28 | equal to 40% of the tender cost

{Rs. ...... lacs) i.e. not less than
Rs. ...... lacs each.
Three similar works capacity of | (a} Rs. + (b} Rs. + {c) Rs.

| each not less than the amount
2C | equal to 30% of the tender cost
{Rs. ...... lacs) i.e. not less than
Rs. ...... lacs each.
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S.No

Description

Details to be filled by the Firm

Documents
details on
Page No.

The bidder should have average
annual financial turnover not
less than 30% of the estimated
cost of tender {not less than 50
lacs for the last two years),
during the immediate last three

years consecutive financial year.

{30% of tender costi.e. Rs. .....
Lacs)

2018/19

Rs

2017/18

Rs

2016/17

Rs

The Bidder should have a
positive net worth on the date
of bidding.

The solvency amount of the
bidder should be equal to 40%
or more of the estimated cost
of the work i.e Rs....... Lacs.

Rs.

Tender Fee (Document fee)
shall be in favor of "
............................. "in form of
Demand Draft.

(Give Bank details and amount)

EMD shall be in form of FDR or
Bank Guarantee in favour of
......................... "valid up to
180 days, shall be issued by any
scheduled commercial bank
bank.

(Give bank details and amdunt)
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S.No Description Details to be filled by the Firm Documents
details on
Page No.
8 Financial capability condition In case of a consortium
Turnover criteria to be met by
Consortium by adding their
8A | turnovers.
88 | Number of membersina
Consortium should be limited to
4 {four) with the lead partner
having equity more than 51%
(Give name and address)
10 | Authority Letter of the works

carried out by Bio-remediation
Technique by the patent holder
in favour of Tenderer/Bidder
firm/ consortium.

Issued From -

Valid upto -

Note: 1. Please fill in the details on the given table with appropriate documents and
certify the table also.

open drains/rivers.

2. Similar Works Means - Bioremediation treatment of flowing waste water in

CERTIFIED BY THE FIRM/CONSORTIUM

{(NAME AND SEAL WITH DATE)
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ANNEXURE 4

7 Email Id- pmgppdvns@yahoo.com
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Detail of Drains in Varanasi
in
Compliance of Hon'ble NGT, New Delhi Order dated 16-10-2024
in
OA no. 367/2022 Rajendra Prasad Gupta Vs State of U.P, & Ors.

. Tapped/ " :
SI.N N: [ Dreai Partially Dischavge .FIMI Concerned Working Details of Project & Timeline for . . "
. No. ame of Drain tapped/ (MLD) dnansaI Department agdacy Budgetary allacati Completi Unterim Measures for Partially Tapped or Untapped drain Remarks
untapped (River)
1 2 3 4 5 6 7 8 9 10 1
1 Balua Ghat Drain Tapped 013 N - - - -
2 Shaku Ghat Drain Tapped 0.4 - - - - -
3 Salotri Ghat Dram Tapped 034 Ganga River - - - - - Tapped to 10 MLD STP Ramnagar
4 Hanuman Ghat Drain Tapped 009 - - - - =
S Rambag Ghat Dran Tapped 82 - N = - N
* Construction of 55 MLD NMCG has approved project for onsite treatment of Assi

6 Asi/ Nagwa Drain Partially 78 Ganga River Namam: Gange & STP at Bhagwanpur Drain through Advance Oxidation Process till construciton of

Tapped R“:'p‘;am UPIN(Rural) * Fund Alloted Dec-25 STP is completed. Partially tapped 10 50 MLD STP Ramana

upply

7 Nakkha Drain Partially s Ganga River | Department

Tapped
8 San[:)r:](_"ihau Tapped 117 Ganga River B ° Tapped to 50 MLD STP Ramana
9 Shrvala Drain Tapped 5 Ganga River
10 Har~shchandra Drain Tapped 25 Ganga River - -
1 Mansarovar Drain Tapped 45 Ganga River = -
12 Pandev Ghat Drain Tapped Ganga River - -
13 Dr R P Ghat Drain Tapped 30 Ganga River - -
14 Meer Ghaz Drain __Tapped Ganga River = -
15 Lalia Ghat Drain Tapped Ganga River - -
16 Jalasen Ghat Drain Tapped 45 Ganga River - -

| 17 Manikamikz Ghat Drain Tapped Ganga River - -
13 Sankatha Ghat Drain Tapped Ganga River - -
19 Mehtz Ghe: Drain Tapped Ganga River - - Tapped to 80 MLD STP Dinapur
20 Ram Ghat Drain Tapped Ganga River - -
2] Panchganes Ghat Drain Tapped Ganga River - -
2 Brahme Ghat Drain Tapped 15 Ganga River - -
23 Lal Ghat Drain Tapped Ganga River ot -
24 Trilochan Ghat Drain Tapped 45 Ganga River - -
25 Teliva Drzin Tapped 28 Ganga River - =
26 Bhainsasur Drain Tapped 04 Ganga River - -
27 R@‘gsh:ﬂ?’m.n ' Tapped 02 Ganga River )
28 hjﬁr;hmﬁ? ffm Tapped 0 Ganga River
Sujabad Drain (Ghatwani Mzta Urban UPIN(Urban)  |* Construction of 07 MLD
Mandir Drain & Shayar Ma1a Mandir . Development STP with sewer network and
2 Dram};u Uniapped 45 Ganga River Depariment house connections at Sujabad May-26 H
* Fund Allotted
30 Phulwariyz Drain Tapped 7.6 Varuna River = - Tapped 10 140 MLD STP Deenapur
31 Sadar Bazar Dra:n Tapped 2 Varuna River = z Tapped to 140 MLD STP Deenapur By UP Imigation
32 Raja Bazar Drain Tapped 01 Varuna River - - Deparmment
33 Nekkhi Ghat Drain Tapped 01 Varuna River - -
- - Partially tapped to 120 MLD STP Goithaha Present ally
. effluent of this STP also flow in this drains because of

34 Narokhar Drain Panially 75 Varuna River which complete tapping is not Possible. Project for

Tapped Separate effluent line is submitted to NMCG for

A approval.

i
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Sarang Talab Drain

Ordely Bazar Drain

Khajury Colony Drain

Tapped LS Varuna River =
Nai Basti Tapped 3 Varuna River =
Teliya Bag Drain Tapped 18 Varuna River N
Central Jail Drain Tapped 65 Varuna River - Tapped to 140 MLD STP Deenapur By UP Irrigation
Tapped 7 Varuna River = Department
Chamrautha Drain Tapped 1.5 Varuna River -
Tapped 15 Varuna River -
Banaras Drain No.-§ Tapped 1 Varuna River -
< iDrai 25 ‘i l "
HukulganiDrain _Tapped Varuna River - DPR of I&D and Treatment works for Durga Drain
Namami Gange & (Sewerage District-IV), Varanasi, Amounting to Rs.
. V. 48, i i . isi 2
Durga/Daniyal/ Lohta Drain Untapped 37 Varuna River R\gtlp\;\[:lcr UPJN(Rural) 348.86 Cris submitied to NMCG, TPA is in fa=
Department
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Detail of Drains in Chandauli (Pt. DDU Nagar)

in

Compliance of Hon'ble NGT, New Delhi Order dated 16-10-2024

in

0A no. 367/2022 Rajendra Prasad Gupta Vs State of U.P. & Ors.

Tapped/ .
. < Final . . s N
Sl. No. Name of Drain I Partially Discharge disposal Concerned Working Details al‘Pchct.& T|mehne.l'0r Interim Measures for Partially Tapped or Untapped drain Remarks
tapped/ (MLD) (River) Department agency Budgetary allocation Completion
untapped
1 2 3 4 5 6 7 8 9 10 11
Construction of 45 MLD STP | 21 months after AAE&S issued on 22-01-2025

1 Railway Nala Untapped 2282 Ganga River . at Vill. Rauna. Bidding period of

Namamt Gange Approval of Project granted | appx. 06 months

& Rural Water | (1o pipy | by NMCG on 22-01-2025

Supply

2 Ganda Nala Untapped 919 Ganga River | Department
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451ANNEXURE 5

Analysis of Assi River (26/12/2024)

Sample pH EC (uS/cm) ne) (mg/) (MPN index
(mgh) ‘ | per 100mh)
S I ——i;
Inlet 674+ | 1350+ 2025 |386+ | 160+ | 5034 1434 | 5.4 % 10° |
0.10 12.35 4.64
Outlet 733% |824%1565 |54+ |25+ 71 % 1.49 860
0.08 1,40 0.35
Analysis of Assi River (03/01/2025)
Sample | pH | EC (uS/em) |TSS | BOD “Tcop | Coliform
(mgh)  (mgh) | (mgh) (MPN index per
100 ml)
Inlet [786+ |1240+3844 |252+ |176+ 478 + [3.5%10
0.16 1 9.07 5.90 12.24
Outlet | 753+ |725+1785 |35+ 20 4 75+205 | 780
0.18 | 0.56 0.40
!
Analysis of Assi River (10/01/2025)
Sample pH EC 1SS | BOD COD (mg/l) Coliform
(uS/cm) (mg/l) | (mg/)
(MPN index per
100 ml)
Inlet 6.30 £ | 1320 4 286 195 4 432+ 113 73 % 10
0.1 20.5 503 | 438 2
Outlet 724+ | 720% 129 |45+ | 32 4 88 + 1.49 840 ]
0.15 1.65 1.13
1\ \//
f\\l ﬂ 3
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Analysis of Assi River (12/01/2025)

Sample pH EC TSS BOD COD (mg/l) | Coliform
(nS/em) (mg/l) (mg/l) (MPN index
per 100 ml)

[nlet 6.82 + 1470 + 326+ 6.84 | 260 £ 4.86 | 572+ 12.26 9.2 X 10°
0.12 26.9

QOutlet RIS 740 81 =145 |40+0.82 96 + 2.15 810
0.13 15.06

Analysis of Assi River (20/01/2024)

[Sample  pH | EC (uS/cm) | TSS "BOD  COD | Coliform
1/l m 2
‘ | ‘ ‘ (mg/ mgh) M) | VPN index per
100 ml)
| IS it St i L | oy o
‘ Inlet 2 1300 £30 | 247 + 184 + 480 + 9.4 X% 10
0.17 ‘ 6.17 5.7 13.8
} Outlet 7.4 2 ‘“?ﬁu £19 |38+ |32 | 86%26 | 780
‘ | 0.14 ‘ 1.68 0.92
|
Analysis of Assi River (27/01/2024)

rSampnle | pH | EC (uS/em) TSS BOD COD ' Coliform

|
. (mg/l) (mg/) (mg/l
| [ ) (MPN index per

l|_ ' | , 100 ml)
[ Inlet [69+ [1400:367 |300:= |195¢ 49335 7.4 X 10°
| 0. | 5.4 4.68 10.74
||' Outlet |73+ |840=2184 | 55+ 16 |36+ | 83+25 850 '
| 0.16 | 1.16 |
i P ) )

” 1}"‘,‘ ’

¥,

AL
. \ L
\ \

Dr. Rajeev Pratap Singh
Associale Professor
Institute of Environment & 5.5 ainable Development
Banaias Hindy Jniversity
Varanasi-221005
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Analysis of Assi River (20/01/2025)
Sample pH EC (uS/em) | TSS  |BOD [ COD | Coliform "
(mg/l) (mg/l) | (mg/l) (MPN index per
100 ml) ;
Inlet 72+ | 1300 %30 547+ | 184+ |480% |9.4X10° [
0.17 6.17 57 13.8 LR i
LOutlel j 7.4 + l 760 + 19 38+ 32+ 86+ 2.6 | 780 \
0.14 1.68 0.92 i
J‘ _'___-___'________.—-
Analysis of Assi River (27/01/2025)
IR "
Sample pH EC (uS/cm) TSS BOD COD Coliform
(mg/) | (mg/h) | (me/h) | \rpN index per
100 ml)
£5 LI W
Inlet 6.9 + 1400+ 36.7 300 + 195 + 493 + 7od 53102
0.3 5.4 4.68 10.74
R e T
Outlet 7.3k 840 + 21.84 55+16 |36+ 83 == 25R(E8 50
0.16 1.16 /’_j
Analysis of Assi River (03/02/2025)
Sample pH EC (uS/cm) | TSS (mg/l) | BOD COD Coliform e
(me/l) (me/l) (MPN index per
100 ml)
Inlet 6.03+ | 1360+32.5 |370+6.67 | 200+ 486 + 4.9 % 10°
0.10 4.4 12 0S
Outlet 7.02x {7252+ 15.57 | 453108 28 + 74 + 600
0.13 0.86 2.14
=Ne
\Q?f\
K" O” Prc Ck; \-_‘JL Qllﬂ
. :s:,." Dz;f,-::or
institute of Environment & Sustainzble Developmend
Banaras hmdu University
Varanasi-221005
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ol [ECoNem T8 [ROD [ COB

631 J1202 384 (04 150+ | MO+

i 617 i6 108
Jel 4 6914142 a2 2+ 86216
0.0 1.08 0.54
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ANNEXURE 6
455

No. Pr-12012/14/2021- TECH1 NMCG
HRT TR, S Uied J3aT

STl GATE, 10) f9ehrd U I3 TIeToT TaseT
TS T 39 A

YA T, AR CIAdE AAqAT T2,
$fsar de, 7% feel-1
f&etieR: 22™ January 2025
qar #,
The Project Director (UP-SMCG),
State Mission for Clean Ganga - Uttar Pradesh

6, Rana Pratap Marg, Uttar Pradesh Jal Nigam Head Quarter
Hazratganj, Lucknow — 226001

Sub: Administrative Approval and Expenditure Sanction for “Interception
& Diversion and STP works at Pt. Deen Dayal Upadhyay Nagar, Chandauli, Uttar
Pradesh” under Namami Gange Mission - I, with 100% central sector support

at an estimated cost of Rs. 262.78 Crore (Rupees Two Hundred Sixty-Two Crore
and Seventy-Eight Lakh only).

R,

| am directed to convey the grant of Administrative Approval and Expenditure
Sanction for the project on “Interception & Diversion and STP works at Pt. Deen Dayal
Upadhyay Nagar, Chandauli, Uttar Pradesh” under National Ganga Plan (NGP) —
Non-EAP budget head of Namami Gange Mission — I, with 100% central sector
support at an estimated cost of Rs. 262.78 Crore (Rupees Two Hundred Sixty-Two
Crore and Seventy-Eight Lakh only), inclusive of 15-year O&M and GST, to be

implemented on Hybrid Annuity based PPP Model (HAM) with the following major
components:

. Construction of 45 MLD STP, including sludge digester
. Construction of 43 MLD Main Pumping Station at Railway Nala
Construction of 17 MLD SPS at Ganda Nala

. Rising Main — 60 m (From Railway Nala SPS to STP) and 3750 m (From Ganda
Nala SPS to STP)

. I1&D of 2 drains namely Railway Nala (22.82 MLD) and Ganda Nala (9.19 MLD)
Treated effluent disposal line— 60 m

. 15 years of Operation & Maintenance including the Manpower, chemicals, other
maintenance, Power, and Fuel charges

. ESAMP, Public outreach and GAAP

cooTwo

o « o

2. The summary of cost is given at Annexure-I.

3. Administrative Approval and Expenditure Sanction for the project is granted
subject to General & Technical conditions as per Annexure-ll, Specific

conditions and directions of EC as per Annexure-lll and Financial conditions as
per Annexure-IV.
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The period of completion of the project is 21-months (18-month construction + 3-
month trial & commissioning) from the date of start of the project (excluding
expected bidding period of 6 months). The procurement of goods and services
shall be made strictly as per the ‘NGRBA programme framework’ and various

other guidelines of NMCG. The detailed schedule of the project implementation
is given in Annexure-V.

UPSMCG and EA (Uttar Pradesh Jal Nigam — Rural) may ensure that there are
no overlaps with the works being undertaken by the State Government and may
obtain necessary permissions/ clearances, including possession of required land
parcels for the project before awarding the contract.

Any cost escalation over and above the sanctioned cost attributable to Uttar
Pradesh Government, including due to delay in land acquisition, change in scope
post-project approval etc., will be borne by the State Government concerned.

The grantee institution i.e. State Mission for Clean Ganga (SMCG) Uttar Pradesh
is a registered society of the State Government constituted with the objective of
effective implementation of the Namami Gange Programme activities at the State

level, and the State is responsible in the long term for the conservation and health
of the state’s stretch of the river Ganga.

The sanctioned cost of the project will be borne from the ‘National Ganga Plan -
Non EAP budget head of Namami Gange Mission — Il and expenditure incurred
will be booked under the component “Nirmal Ganga - Infrastructure Development
and Asset Creation — Pollution Abatement Management - Sewerage
Infrastructure - Sewage Treatment Plants (STP) - HAM projects”. The
NMCG/Government of India reserves the right to withdraw the sanction at any

stage, if it is convinced that the fund has not been properly utilized or appropriate
progress is not being made.

In case of violation of any of the conditions of the grant or in case of closure or
dissolution of the grantee organization, the Government shall take possession of
all the assets of the organization acquired out of the Government grants and use

them in any manner deemed appropriate or to recover from the organization the
value of such assets at its discretion.

This AA&ES is issued based on the appraisal and sanction of the Executive
Committee vide its 59" meeting held on 30t December 2024 as well as the
approval of Director General — National Mission for Clean Ganga vide e-office
Note#73 dated 21.01.2025 and concurrence of ED (Finance), NMCG vide eoffice

Note#71 dated 21.01.2025. 9.5
(oo
(EGIES

THR)

R (sRaemT), Truafish
ST UF S99 FHEAGTET gq Traferm:
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The Chief Secretary, Government of Uttar Pradesh, Lucknow-226001.
The Managing Director, Uttar Pradesh Jal Nigam — Rural, 6, Rana Pratap
Marg, Lucknow - 226001

The District Magistrate/ Chairman, District Ganga Committee, Varanasi, Uttar
Pradesh.

The Municipal Commissioner, Varanasi Nagar Nigam, Sigra, Varanasi, Uttar
Pradesh, 221001.

The Executive Officer, Nagar Palika Parishad, Chandauli

ST 2 TR

PS to Hon'ble Minister — Jal Shakti, Shram Shakti Bhawan, N. Delhi-110001
PPS to Secretary, DOWR, RD & GR, Shram Shakti Bhawan, New Delhi-
110001

PS to DG / ED(Projects) / ED(Finance) / ED(Technical) / ED (Admin.), NMCG,
New Delhi

Dr. Nadeem Khalil, Professor (Env. Engg.) and Member Secretary SPV —
CPIMC (Env.), General Section O/o Registrar, Aligarh Muslim University,
Aligarh - 202001

Sanction Folder/Guard File/MIS Division, NMCG

Gh
((\aﬁ:;%

e (s, Troash
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Annexure - |

Summary of cost for the project proposal of “I&D and STP works at Pt. Deen Dayal
Upadhyay Nagar, Chandauli, Uttar Pradesh”

(Amount in Rs. Lakh)

- Approved
S No. Items Quantities Cost Remarks
A Basic Capital Cost
MPS and allied works
(SPS, Bar Screen
il chambers & Bye-pass I 700
sewer) - 43 MLD
SPS at Ganda Nala &
A2 | allied works - 17 MLD 1ty 425 B
A3 1&D works -|nc|ud|ng 2 No. 81,59
B strengthening
Rising Main from SPS to 500 mm,
A4 | gtP 3750 m a
Rising Main from MPS to | 800 mm,
A5 STP 60 m 36.22
The STP cost is inclusive of
A.6 STP - 45 MLD 1 No 6750 sludge digester cost.
A7 Treated Effluent line 1200 mm, 7.9
60 m
Miscellaneous Work
(Retaining wall,
A8 | Bolndary Wall, Water s 300
supply at STP |
DG Set, Automation,
A9 | Cable & HT Panel -
Sub Total (A) : Basic Capital Cost 9500.71
B Centage (applicable on basic capital cost)
Cost of project A maximum of 4% each of AA&ES
B 1 preparation @ 4% 380.03 basic capital cost/ awarded capital
’ (maximum) of basic ) cost (whichever is lower) is
capital cost admissible towards (a) DPR
preparation and (b) supervision
fees. However, payments for DPR
preparation and supervision fees
. to Executing Agencies (EAs)/
Sl?s:_\rvision()f @ prOJ;a;: Consultants are to be made as
B.2 per : 380.03 per actuals based on the scrutiny
(maximum) of basic f ina d t
capital cost o Sl_Jppor’clng ocuments _
furnished by them for such claims
(Reference: NMCG circular No.
No. G-35/10/2020 -BUDGET
NMCG dated 19.01.2023)
Sub Total B - Centage 760.06
c O&M cost for 15t15 years, 3800.28 Costs towards Manpower,
excluding power charges ) Maintenance, Chemicals etc.
D Power charges for 1%t 15 9167 To be reimbursed on an actual
years basis
E

Other components ( GST applicable)

90
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" Approved
S No. Items Quantities Cost Remarks
C ’ Provision is indicative. Payment
E.1 Communication & Public 8.39 will be as per actuals within the
Outreach o, S o
ceiling indicated.
Governance and Provision is indicative. Payment
E2 Accountability Plan 12.21 will be as per actuals within the
(GAPP) ceiling indicated.
The cost provisions relate to
Environmental Mitigation interventions on noise control,
E.3 and Monitoring Cost 3.68 dust bins and good environment
(ESAMP) condition etc. and are the
responsibility of the contractor.
1 . Indicative provision. Payment will
E.4 Propct Designiand 50.00 be as per actuals based on design
Vetting Cost ) :
and drawing details.
Sub Total — E — Other Components 74.28 |
F Statutory Duties
1% of
basic
F.1 Labor cess capital 95.01
cost
Sub Total F 95.01
GST
G.1 GST on A+B+F 18% 1860.31
Power costs are excluded as these
G2 GST i Q&N cost 18% 684.05 are to be reimbursed as per
excluding power (C)
actuals.
Sub Total G - GST 2544.36
Total Cost of project (A+B+C+D+E+F+G)
. - - 25941.70
excluding Project Engineer cost
H Project Engineer's cost
- . . . Indicative amount. Payment will
H.1 (P?:;"ff'%”afs‘?é gg”ﬁ‘;‘l Eggt"'legrs‘“}‘;o“ 336.33 | be as per the contract with the
° P selected agency.
Sub Total H - PE Cost 336.33
Total Cost of project (A+B+C+D+E+F+G+H) 26278.03

including Project Engineer cost

The requisite land parcels and power connections need to be provided by the State
Government from the State fund / budget.

The project will be implemented in HAM mode. In the HAM mode, 40% payment of
capex shall be paid in equal milestones as per the concession agreement. The
remaining payment of capex, as well as O&M cost, shall be paid during the O&M stage

quarterly based on satisfactory performance of the STPs and subject to meeting the
KPIs as per HAM model of NMCG.

91
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Annexure - |l

General, Financial and Technical conditions:

1. The State Mission for Clean Ganga Uttar Pradesh (UPSMCG), which is a registered
society, shall be responsible for the overall planning, management and effective
implementation of the project at the state level.

2. ‘Nagar Palika Parishad — Chandauli” shall be the Urban Local Body (ULB)
responsible for ensuring commitment to ownership, commitment to reforms for
sustainable O&M, and community involvement.

3. The Uttar Pradesh Jal Nigam — Rural i.e. UPJN (R) shall be the Executing Agency
(EA) of the project to be implemented under the guidance of the UPSMCG, in
coordination and consultation with the ULB and overall monitoring of the National
Mission for Clean Ganga (NMCG) as per provisions laid down in the NGRBA
programme framework.

4. The project will be implemented in Hybrid Annuity Based PPP mode with Operation
& Maintenance support for a period of 15 years. The O&M works would include
basic cleaning works, service management for the proposed service area of I&D
and STP operation. After 15 years, the operation and maintenance of the plant shall
be the responsibility of the State Government.

5. Sustainable revenue generation from beneficiaries, re-use of treated effluent and
waste to energy, etc. shall be explored by the State Government to reduce the O&M
cost and build the necessary capacity of ULB to incur the O&M cost beyond 15
year's O&M period.

6. Necessary capacity building for the concerned ULB shall be initiated and a detailed
action plan for such capacity building may be provided by the State Government to
NMCG within a period of 6 months from the issuance of AAKES.

7. The requisite land parcels and power connections need to be provided by the State
Government from the state fund / budget.

8. EA/ State Government needs to ensure possession of suitable land parcels
expeditiously before tendering for grounding the works in time.

9. Towards implementation of the project, synergy shall be ensured with other
central/State-sponsored programs like AMRUT etc., and shall be aligned with the
city sanitation plan.

10.  The project is to be implemented within 21 months (including 3 months trial run)
from the effective date as per the implementation schedule given in Annexure-V.
All the bidding activities and award of work are to be completed within 6 months
from the date of AA&ES.

11.  All infrastructure projects need to conduct project-specific IEC activities and a
detailed plan for such activities to be submitted to NMCG.

12.  “Namami Gange” signage to be placed at all the project sites approved under
the Namami Gange programme.

13.  Adequate provision shall be kept in the bid document to invite bids with GST-
inclusive cost.

14.  In the bid document, the latest effluent standards as per the NGT order shall
be followed.

15. UPSMCG need to take steps to prepare bid documents in line with the Model
Bid Document (MBD) for projects funded under the National Ganga Plan.

16.  The activities proposed under the project shall conform to all Environmental
Legislations and the NGRBA programme framework.

Page 6 of 12
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17. No untreated municipal/domestic wastewater should be allowed to fall in the
Ganga River stretch of Pt. Deen Dayal Upadhyay Nagar municipality.

18.  Standard procedure as indicated in the CPHEEO manual on Sewerage &
Sewage Treatment, NGRBA Guidelines and codes of practice of BIS will be strictly
followed during project implementation.

19.  Detailed design & implementation of the project works should be based on an
extensive survey. Proper investigation should be carried out before execution to
achieve economy in the proposal as well as to avoid any shortfall in the design. The
choice of technology should be left open and decided during the bidding process.

20.  Progress of implementation of the project shall be closely monitored by the
State Government of UP /JUPSMCG, to ensure that the project is completed within
the stipulated period. In addition, the progress (Physical & Financial, including funds
utilization certificates) needs to be reported to NMCG regularly and as and when
requested.

21. The project should encourage the reuse of treated wastewater. A plan and
implementation schedule for water reuse needs to be provided before bidding.

22.  The actual project cost shall be the awarded cost. The state government need
to seek “No Objection” from NMCG for the Technical & Financial bid evaluation.
23.  The State is advised to consider appropriate user charges monthly for the
sewerage system to recover at least O&M cost. Suitable sewage cess/tariff / tax
and sewer connection fee may be imposed on the beneficiaries to recover the O&M
cost. However, State/ ULBs must target to recover the full project cost for

sustainable O&M.

24. It is the responsibility of the UPSMCG and Executing Agency to ensure
adequate training to all personnel engaged during construction for quality of
construction works and during O&M.

25. UPSMCG and UPJN (R) shall ensure regular monitoring of the project in
accordance with the NGRBA framework.

26.  Guidelines issued by the Ministry of Finance, the Ministry of Home Affairs and
other governing organizations regarding disaster management as applicable and
be adhered to during project execution.

27. All components of the project shall be completed within specified time limits
and the resources and outputs and outcomes are to be ensured as envisaged in
the approved project Completion Report shall be submitted to NMCG on completion
of the project.

28.  Any additional component relevant for the project or any component requiring
modification or deletion, may be added or modified or deleted as the case may be,
only with the prior approval of the Competent Authority.

29.  Staff that may be employed for the preparation, execution, or operation of the
project by the EA are not to be treated as employees of the UPSMCG/ NMCG. The
deployment of such staff at the time of completion or termination of the project will
not be the concern or liability of the UPSMCG/ NMCG.

30.  Optimal utilization of the assets relating to the project and created under the
Ganga Action Plan or any other Central /State Plan shall also be ensured by the
UPSMCG /EA/ ULB.

31.  All data, records, documents and material related to the project shall be stored
properly and cataloged by the UPSMCG/ EA for reference and retrieval including
regular uploading /disclosure/updating of such data on the website.

32.  The State/ UPSMCG/ EA shall ensure that all provisions of the RTI Act 2005
are adhered to as far as information pertaining to the project is concerned.

Page 7 of 12
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33.  The State/ UPSMCG/ ULB shall ensure that the public is informed in Pt. Deen
Dayal Upadhya Nagar, Chandauli regarding the implementation of the project and
soliciting their cooperation and views as applicable.

34.  For the provisions made under IEC activities, the UPSMCG shall make suitable
arrangements with Nagar Palika Parishad — Pt. Deen Dayal Upadhyay Nagar,
Chandauli for executing the ‘Communication and Public Outreach’ programme
under its supervision towards sensitization of people for abatement of pollution.

35.  NMCG shall not be responsible for any damage due to natural calamities or
any other reasons. State Government is advised to insure the assets at their own
cost after suitable risk assessment.

36.  All the specific conditions and generic conditions mentioned in the AA&ES are
to be complied with, by the UPSMCG through their Executing Agency. The
UPSMCG will ensure fulfillment of such conditions before finalizing the bid(s) by the
EA.

37.  The Monthly Physical Progress Reports (MPPRs) shall be submitted by the 10t
day of every month regularly by the EA to the UPSMCG and by the 20th day of
every month regularly by the UPSMCG to the NMCG. The Quarterly Physical
Progress Report (QPPRs) shall be submitted to the UPSMCG and NMCG within
30 days from the end of each quarter.

38.  The signing officers will indicate her/his name and designation in full in capital
letters and commencement of processing the case, ink-signed MPPR must follow
by Post.

39. The UPSMCG and District Ganga Committee shall monitor the project from
time to time and shall also monitor implementation performance of the EA — UPJN
(R).

40. The UPSMCG shall ensure appointment of agency (ies) for third party
inspection (TPI). The EA through the UPSMCG shall submit copies of the TPI
Reports along with their responses/comments to the NMCG. Releases of fund will
be subject to compliance of TPI reports.

41.  Conditions/ commitments indicated in the Executive Committee (EC) memo/
minutes and other related documents shall be strictly adhered to in the project
implementation and management. Copy of EC memo, minutes and other
documents are already circulated. The UPSMCG will ensure the fulfilment of such
conditions before finalizing the bid(s) by the EA.

42.  City-level Citizen’s Monitoring Committees (CMC) shall be constituted in the Pt.
Deen Dayal Upadhyay Nagar to serve as a transparency mechanism for the flow
of project/ programme related information to citizens and key stakeholders and to
gather their feedback on project/programme processes, as described in the
NGRBA programme framework, social audit will be conducted by the CMC as per
the provisions of the NGRBA programme framework.

43.  The NMCG may depute any person to visit the UPSMCG/ EA to monitor its
work and accounts of the UPSMCG. Full cooperation shall be provided by the
executing agency to the persons deputed for inspection.

44.  The Director General, NMCG will monitor the overall progress of the project
periodically from time to time.
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Annexure - Il

Specific conditions and directions of EC:

L. As per the confirmation provided by the UPSMCG / UPJN (R) in the 59" Executive
Committee meeting that no untreated drains will fall in the river Ganga from the
town after the implementation of this project. As a specific condition of the AAKES
the affirmation from the UPSMCG/UPJN (R) shall be ensured.

ii.  The bidding would be completed within 6 months from the date of issue of AA&ES
and the total time for completion of the project from the “Effective Date” will be 21
months (18 months for the construction period and 3 months for the trial run).

li. The bids would be invited on technology-neutral basis.

iv. The requisite “No Objection Certificates” for land shall be made available by the
State Government prior to bidding.

V. Any cost escalation due to change of land, change in location, additional scope
post-EC approval and any other factors attributable to the State Government shall
be the responsibility of the State Government.

vi. The observations of NMCG, and TPA would be complied with by the State
Government/ Executing Agency prior to finalization of the bid document/ at the
time of execution and also during O&M period.

vii. O&M beyond project scope i.e. 15 years shall be the responsibility of State
Government/ ULB at its own cost.

viii. State Government will pari-pasu implement the project for utilization of treated
wastewater from the project for irrigation, industrial purpose as per the State
Government's treated wastewater reuse policy.

ix. Installation of trash arresting rack and its regular O&M at the mouth of all drains
shall be made. Provision of a 45 KLD capacity plant for co-treatment of septage/
Faecal sludge shall be made in the STP facility and shall also be made part of the
bid document/ project proposal for implementation.

x.  Provision for sludge digester and power generation from biogas to be included in
the bid document (scope of work).

xi. The State Government would endeavor to install solar power to reduce the load
on O&M costs related to power charges by making suitable incorporations in the
bid document.

xii. The State Government needs to ensure the compliance of treated water quality
as well as other environmental norms (such as compliance with prescribed noise
level etc.) in the STP area shall be assessed, initially, that will be suitably
addressed during the design stage.

xiii. The project has been considered to be funded under the National Ganga Plan -
Non-EAP component.
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Annexure - IV

Financial Conditions:

1. Flow of Funds:

| This being a project on Hybrid Annuity Mode, fund flow to the concessionaire
from the Escrow Bank Account will be as per the Concession Agreement.

Il.  In accordance with the concession agreement, under Hybrid Annuity based
PPP mode, 40% of the project capital cost after adjustment for change in price
indices, will be paid on achievement of agreed milestones as per Concession
Agreement. Balance 60% of the capital cost, adjusted by the applicable price
indices, along with interests as per Concession Agreement, will be paid over
the concession period of 15 years. Further, power charges and Operation &
Maintenance (O&M) charges will also be paid as per Concession Agreement.
The concessionaire is entitled to receive quarterly payments of Annuity, power
charges and O&M during the concession period. While power charges are
reimbursable on actual basis, the O&M charges shall be adjusted for variation
in price indices as per the Concession Agreement.

Il Funds for the project implementation will be allocated by the NMCG in
accordance with the provisions of Concession Agreement through an Escrow
Account opened by NMCG for this purpose. NMCG, Project Executing
Agency, the Concessionaire and the Escrow Bank shall enter into an Escrow
Agreement as per the provisions of Concession Agreement. Payment to the
concessionaire from the Escrow account shall be in accordance with the
provisions of the Escrow Agreement and Concession Agreement only.

V.. NMCG will deposit and maintain in the Escrow Bank Account, a minimum
balance as per the provisions of the Concession Agreement.

V. During the construction period, the Project Executing Agency shall issue
certificate of payment to the Escrow Bank on achievement of construction
milestones by the Concessionaire in accordance with the provisions of
Concession Agreement.

VI During O&M period the Payment Certificate shall be issued by the Project
Executing Agency to the Escrow Bank on achievement of Key Performance
Indicators as per the provisions of the Concession Agreement.

VII.  Escrow Bank will release payments to the Concessionaire upon the receipt of
the Payment Certificate issued by the Project Executing Agency.
VI, Any interest earned in the Escrow Bank Account to be remitted back and will

be deposited in the Consolidated Fund of India.

2. Audit:

|. The Comptroller & Auditor General of India at his discretion shall have the right
of access to the project related books of accounts of the Executing
agency/Concessionaire/Project Engineer for the purpose of Audit.

Il The books of accounts of the Executing agency/Concessionaire/Project
Engineer, relating to this project, shall be open to audit by the Internal Auditor
and External Auditor of National Mission for Clean Ganga.
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. SMCG to ensure that all financial documents related to the project are

maintained by the EA and Concessionaire for submission to NMCG/ Audit on
demand.

3. Submission of Payment Certificate:

SMCG to ensure that Payment Certificates are furnished by the Project
Executing Agency to the NMCG in prescribed format as per Concession
Agreement, and supporting documents are retained by the EA.

4. Other Aspects:

I Itis the responsibility of the SMCG/EA/Concessionaire/ ULB to ensure that the

assets are exclusively used for the purpose for which grant is sanctioned and
to maintain the assets and their records properly.

Il.  Any of the assets acquired/created out of the project shall not be disposed of,

encumbered, or utilized for any purpose other than that for which sanctioned
without prior approval of the Government.

. The SMCG concerned through EA, shall ensure close monitoring and

evaluation of progress of the project. SMCG also to monitor implementation
performance of the EA.

IV. NMCG may depute any person to visit the EA/Concessionaire for the purpose
of monitoring its work and accounts. Full cooperation shall be provided by
EA/Concessionaire to the persons deputed for inspection.

5. General Financial Rules, 2017:

All relevant provisions of General Financial Rules, 2017, as amended from time to
time, will be applicable to SMCG/EA/Concessionaire.

dededkkdkkkk
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Annexure -V

Indicative Project Implementation Schedule - 1&D and STP Scheme for Pt, Deen Dayal Upadhyay

Nagar, Chandauli, UP

Probable Starting of project - 2025 & Project completion period 21 months

§ No.

Months

Activity 1T 3l s 2 aTof 10] 1] 2] 13] 14] 157 6] 17] 18] 9] 20

21

Mobilization, Preparation of working drawings, submission of

designs for approval

Interception & Diversion of drains

MPS, Effluent pipeline

Sewage Treatment Plant

Procurment & installation of Electro-mechanical equipments

Compound wall, approach road, horticulture & other peripheral

works

Trial Run & commissioning of components

98 QM Page 12 of 12
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Allotment Grid Report
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470 ANNEXURE 8

Agenda Note for 60" Meeting of the
Executive Committee (EC) of
National Mission for Clean Ganga
(Vol - 11)

10" February 2025 at 02:30 PM

National Mission for Clean Ganga (NMCG)
Department of Water Resources, River Development
& Ganga Rejuvenation, Ministry of Jal Shakti
(Government of India)

1%t Floor, Major Dhyan Chand National Stadium, New Delhi
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Acronyms:
AA&ES Administrative Approval and Expenditure Sanction
BIS Bureau of Indian Standards
BOD Biochemical Oxygen Demand
BUIDCO Bihar Urban Infrastructure Development Corporation
CCEA Cabinet Committee on Economic Affairs
CPHEEO Central  Public Health and  Environmental Engineering
Organization
DBO Design Build Operate
DPR Detailed Project Report
EA Executing Agency
EAP External Aided Project
EMP Environment Management Plan
ESC Empowered Steering Committee
ESMF Environment and Social Management Framework
FR Feasibility Report
GAP Ganga Action Plan
GAAP Governance and Accountability Action Plan
Gol Government of India
ICB International competitive Bidding
JANURM Jawaharlal Nehru National Urban Renewal Mission
LARAP Land Acquisition and Resettlement Action Plan
LPCD Liter Per Capita per Day
MLD Million Litres per Day
MoA Memorandum of Agreement
MoJS Ministry of Jal Shakti

DoWR,RD&GR Department of Water Resources River Development & Ganga
Rejuvenation
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MoEF&CC
MWW

NDMA
NGRBA
NMCG
O&M
RL
SFC
SPMG
SPS
STP
TPA
uLB
uv
UPJN
UKPJN

WB
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Ministry of Environment, Forest & Climate Change
Municipal Waste Water

National Disaster Management Authority
National Ganga River Basin Authority
National Mission for Clean Ganga
Operation and Maintenance
Reduced Level
Standing Finance Committee
State program Management Group
Sewage pumping stations
Sewage Treatment Plant
Third Party Appraisal
Urban Local body
Ultra violet
Uttar Pradesh Jal Nigam
Uttarakhand Pey Jal Nigam

World Bank
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AGENDA ITEM NO. 60.12

Interception & Diversion and 60 MLD STP
works for Durga Drain, Varanasi,
Uttar Pradesh
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SALIENT FEATURES OF THE PROJECT

New Proposal

Interception & Diversion and 60 MLD STP works for Durga
Drain, Varanasi, Uttar Pradesh

Estimated Cost:

The estimated cost of the proposed project is Rs. 274.31 Crore
including 15 years of O&M Cost as detailed below.
i. Capital Cost: Rs. 107.70 Crore
ii. O&M Cost: Rs. 126.08 Crore (For 15 years).
iii.  Public Awareness, GAAP, ESAMP & Project Design
vetting Cost: Rs. 0.80 Crore
Iv. Project Preparation and Supervision Charges — Rs. 8.62 Cr
V. GST & Labor Cess: Rs. 27.30 Crore.
vi.  Project Engineer Cost: Rs. 3.81 Crore including GST. (if
implemented on Hybrid Annuity Mode)

Central
Government Share

Rs. 274.31 Crore (100% - Central Funded scheme)

State Government
Share

Additional centages to UPJN (R) as per State Government policy,
power connection/ transmission line charges, and land cost, if any.

Major Components:

Construction of 60 MLD STP

Construction of Main Pumping Station (Civil — 75 MLD)
Rising Main — 120 m (From MPS to STP)

I&D of Durga Drain

Treated effluent disposal line— 100 m

15 years of Operation and Maintenance

ESAMP, Public outreach, and GAAP

GTMMmMmoOmP

Executing Agency

Uttar Pradesh Jal Nigam (Rural)

DPR Prepared by

Uttar Pradesh Jal Nigam (Rural)

Third-Party
Appraisal By

T — Roorkee

Bidding Process

Bidding proposed to be done on Hybrid Annuity Based PPP mode
(HAM) and technology options shall remain open for bidders.

Completion Period

21 months for construction and 3 months trial run.
Applicable from issuance of LOA (DBOT) / Effective Date
(HAM)

215

107




476

Checklist for the EC Memo - |&D and 60 MLD STP works for Durga Drain in

Varanasi, UP

Particulars

Indicate Y or N

Whether the proposal has been
prepared in the prescribed EC format.

Yes

Whether an Executive Summary has
been attached.

Yes

Whether Financial Concurrence of ED
(Finance) has been taken

Yes, examined by Finance Wing and
observations addressed at para 14 of the Note

Whether feasibility report, if any, has
been appended with the EC memo.

No. The project is being considered based on the
detailed project report (DPR) prepared by UPJN-
Rural and recommended by UPSMCG.

Whether Third Party Appraisal has
been done or not?

Yes, third-party appraisal of the DPR has been
carried out by the II'T Roorkee.

Whether mandatory clearances /

approvals have been obtained.

Land for STP and other allied infrastructure has
been identified and will be procured by the State
within three months of the issuance of the
AA&ES of the project.

Whether necessary discussions held
with the state
government/SPMG/ULBs etc.

Yes
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EXECUTIVE SUMMARY

State Government of Uttar Pradesh submitted a DPR for I&D and 55 MLD STP works for
Durga Drain, Varanasi, UP with 15 years O&M at an estimated cost of ¥348.86 Crore,
including GST in year 2022 for the abatement of the pollution of river Varuna at Varanasi.

The River Varuna is an identified polluted river stretch as per the CPCB report of 2022 under
category I.

S No. |River Stretch Priority (as per | Priority (as per
2018 report) 2022 report)
1. Varuna |Rameshwar to till confluence with I I
River Ganga

Durga Drain is discharging untreated sewage/ waste water, generated from Sewerage District
IV of Varanasi town, into the priority stretch of the Varuna River, a major tributary of the
Ganga and thereby polluting it.

The project has been appraised by a third-party appraisal agency (TPA) namely 11T Roorkee.
During the appraisal process, while considering various other alternatives and the currently
envisaged base year as 2027, the STP capacity has been revised to 60 MLD (for mid-year
requirement) along with necessary revisions in the associated infrastructure. The DPR cost
estimate was accordingly revised by the State to 3395.85 Crore. The TPA after project
appraisal has recommended the project “I&D and 60 MLD STP works for Durga Drain,
Varanasi, UP with 15 years O&M?” at an estimated cost of Rs. 324.41 Crore.

The proposal intends to tap Durga drain and develop a 60 MLD-capacity STP along with
associated infrastructure including a main pumping station (MPS), rising mains from MPS to
STP, and a treated effluent disposal pipeline.

The proposal on implementation will avoid the discharge of untreated sewage from the
sewerage district IV of the town into river Varuna thereby reducing pollution load to river
Varuna and assist in improving river Varuna/ Ganga water quality.

The State has also undertaken a Drone Survey of the Varuna River and identified a few
additional minor untapped drains discharging into the priority stretch of the Varuna between
Durga drain and further downstream Phulwaria drain. These drains are proposed to be
addressed through either rehabilitation of the Varuna Interceptor or a supplementary proposal
after a detailed study of these drains and the feasibility of various treatment options.

The TPA report has been reviewed and certain cost elements have been revised following
NMCG’s guiding norms including, tentative provision for project engineer and design vetting
costs if implemented under hybrid annuity mode. The revised proposed project cost is Rs.
274.31 Crore including GST (Capex — Rs. 107.70 Cr; Opex (Non-Power) — Rs. 28.58 Cr; Opex
(Power) — Rs. 97.50 Cr; Other Costs — Rs. 9.42 Cr; GST & Labour Cess — Rs. 27.30 Cr and
provision for Project Engineer’s cost — Rs. 3.81 Cr).

The development of the infrastructure would be with exploration of captive renewable power
generation through solar, biogas means, and other possibilities of revenue streams.
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Pr-12012/20/2020 TECH1 - NMCG
National Mission for Clean Ganga

Department of Water Resources, River Development
& Ganga Rejuvenation, Ministry of Jal Shakti
Government of India

Date: 3" February 2025

Memorandum for Executive Committee on the proposal of “Interception & Diversion

and 60 MLD STP works for Durga Drain in VVaranasi, Uttar Pradesh” under Namami

Gange Programme.

11

1.2

13

14

1.5

Proposal identification

Title of the proposal.

“Interception & Diversion and 60 MLD STP works for Durga Drain in Varanasi,
Uttar Pradesh”

Name of the sponsoring agency (Ministry/ Department/ Autonomous Body/
Central PSE).

This proposal is to be considered under the National Ganga Plan of Namami Ganage
Programme which is a 100% central sector scheme, being implemented by the
National Mission for Clean Ganga, an authority under the Department of Water
Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti.

Proposed duration of the proposal/Scheme.

The total duration of the project is 24 months (21 months for construction and 3-
month trial run), applicable from issuance of LOA (DBOT) / Effective Date (HAM).
The project, post-commissioning, will be provided operation & maintenance (O&M)
support for 15 years.

Total cost of the proposal over the proposed duration.

The estimated cost of the proposal is Rs. 274.31 Crore (Rs. Two Hundred Seventy-
Four Crores and Thirty-One Lakh only) including GST.

Nature of scheme: Central Sector/ Centrally Sponsored/Additional Central
Assistance

e Central Sector
o Costs towards land acquisition, power connection and any additional centage for
UPJN-R, are to be borne by the State Government.
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2.1
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3.1
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e Any cost escalation over and above the sanctioned cost attributable to the
Government of Uttar Pradesh, including cost escalation due to delay in land
acquisition, change in location; additional scope post-EC approval and any other
factors attributable to the State Government and defects in DPR, etc. shall be the
responsibility of the State Government and shall not be borne by NMCG.

Justification of Proposal

The justification for taking up new/ continuing the ongoing proposal may be
provided in terms of:

e Uttar Pradesh is an important state from the perspective of the Namami Gange
Programme.

e Durga Drain (Sewerage District V) discharges the untreated sewage into river
Varuna, a major tributary of river Ganga, identified under the polluted river
stretch (PRS) of Category I.

e The sewerage district IV does not have a sewerage system at present and the
sewage generated from the district flows into Durga Drain which finally
discharges into River Varuna, a major tributary of river Ganga.

Please state whether the proposal has objectives and coverage which overlap with
projects/ schemes being implemented by the same or another agency (Ministry/
Department/ State government). In cases of overlap, please state why the proposal
needs to be considered as a separate stand-alone effort.

There are no other schemes those are overlapping with the objectives of this project,
in other Ministries of the Central Government or the Departments in the State
Government of Uttar Pradesh.

Proposal Objectives and targets

The objectives of the proposal may be mentioned. These objectives should flow
from the proposal justification.

The principal objective of the project is to improve the water quality of river Varuna,
a major tributary of river Ganga, by avoiding the discharge of untreated sewage into
Ganga and/or its tributaries. The objective is proposed to be achieved through tapping
of Durga Drain, development of a main pumping station; development of an STP of 60
MLD capacity including rising main and treated effluent channel for the treatment of
the sewage, generated from the town, which currently finds its way into River Varuna,
a major tributary of river Ganga.
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The specific targets proposed to be achieved of the proposal may be mentioned.
These targets should be necessarily measurable. These should also be
monitorable, against baseline data. The baseline may be indicated. The targets
should be in tabular form as shown below.

The project proposes the following specific targets to be achieved through the
implementation of this project:

a) Development of 60 MLD STP along with associated infrastructure
b) Parameters for treated effluent as per below: -

pH - 5.5-9.0

BOD - <10 mg/L

COD - <50 mg/L

TSS - <20 mg/L

Total Nitrogen - <10 mg/L

Total Phosphorus - < 1.0 mg/L

FC - Desirable < 100 MPN/ 100mL

(Max Permissible < 230MPN/ 100mL)

The total duration of the project is 24 months (21 months for construction and 3-month
trial run), applicable from issuance of LOA (DBOT) / Effective Date (HAM). The
project, post-commissioning, will be provided operation & maintenance (O&M)
support for 15 years.

The benefits of the project shall be visible after the commissioning of works.

The outcomes of the proposal to be achieved should be indicated. These outcomes
should be in the form of measurable indicators which can evaluate the proposal
on quarterly/half yearly/annual/plan basis.

The expected project outcome is the reduction of pollution load from Varanasi town
into river Varuna along with the improvement in bio-diversity and eco-system of the
river. The following benefits are likely to be achieved:

a) River water quality improvement.
b) Reduction in pollution load on river Ganga.
C) Re-use of effluent for irrigation purposes

The outcome indicated above will be achieved only on completion of the project and
its monitoring during the implementation phase may not be feasible. However, the
project's physical progress may be measured against the targets / physical outputs
indicated.
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4.1

4.2
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Briefly explain the objectives of the other programs / projects undertaken by
Ministry/Dept which are in convergence with the objectives of proposed proposal.

Namami Gange program has been envisaged as an umbrella program, aiming at
integrating previous & currently ongoing initiatives by enhancing efficiency,
extracting synergies, and supplementing them with more comprehensive & better-
coordinated interventions.

Apart from the above, the Department of Water Resources, River Development and

Ganga Rejuvenation under the Ministry of Jal Shakti has not yet introduced any other
scheme aimed at the same objectives.

Please indicate whether the proposal is for current Plan only or will continue in
next Plan also.

The project is expected to be commissioned within the estimated period of 24 months
(21 months for construction and 3-month trial run), applicable from issuance of LOA
(DBOT) / Effective Date (HAM). Further, post-commissioning O&M support for 15
years will spill over in the next Plan period.

Gender Analysis of the Proposal

Briefly explain the specific objectives of the proposal relating only to women.

This proposed project is gender-neutral.

In case the proposal has gender components, please provide the following
information in tabular form as shown below.

N/A
Proposal design

Briefly explain the proposal Design. This should include all components of the
proposal including:

i. Scope of the project:

Construction of 60 MLD STP;

Construction of 75 MLD (civil works) Main Pumping Station (MPS);
Rising Main — 120 m (From MPS to STP);

I&D of Durga drain;

Treated effluent disposal line— 100 m;

15 years of Operation and Maintenance;

ESAMP, Public Outreach, and GAAP

G@MmMoOO P
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ii.

b)

d)

iii.

iv.

vi.
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Assumptions used

The base, mid & design years for the project have been considered as 2027, 2042 &
2057 respectively.

As per the CPHEEO Manual, the unit rate of water supply for metropolitan and
megacities, where sewage systems exist or are contemplated, is taken at the rate of
135 Ipcd, and generation of sewage is estimated @ 80% of water supply. Thus, for
Varanasi town (Sewerage District 1V), the unit rate of sewage generation is taken at
80 % of 135 Ipcd i.e., 108 Ipcd. However, the STP and associated infrastructure
capacities have been considered based on the actual flows in the drain and their
projection following the NMCG published guidelines.

MPS civil structures and sewer lines shall be designed and constructed considering
ultimate year flow requirements. E&M equipment shall be as per mid-year design
requirements

The cost estimates for civil works are based on UPJN SoR 2021-22 and DSR 2021
while for E/M works based on market rates / budgetary offers received from the firms.

Technology

The project does not propose any specific technology and shall be tendered on the
lowest life cycle cost — technology-neutral basis to treat the sewage to achieve the
design discharge standards.

Size/ Specifications

e Capacity of the treatment plant: 60 MLD.

e Capacity of Main pumping station with civil works designed for ultimate year
flow of 75 MLD

Plant & Machinery

The project proposes the development of 60 MLD STP along with associated
infrastructure which would include necessary machinery related to pumping,
clarification, primary treatment, secondary treatment, diesel power generation, etc.
However, the exact details will be known only on the selection of the successful
bidders as the project will be tendered on a technology-neutral basis.

Others (Please specify)

The components of the project should be carved out from the Detailed Project Report.
The study/ investigations on which project parameters are based should be clearly
indicated.

The project components have been drawn from DPR prepared by the State Government
and reviewed by NMCG and TPA.
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5.3

5.4

5.5

5.6

483

In case the proposal is specific to any location, area and segment of population
please state the basis for selection. Details regarding special physical features,
technology, etc., may be given.

The proposal pertains to “I&D and 60 MLD STP works for Durga Drain in Varanasi,
UP” located in Varanasi town (Sewerage District [V), on the bank of river Varuna.

Please indicate whether the proposal is secured against natural/ man-made
disasters like floods, cyclones, earthquakes, tsunamis, etc. If the proposal involves
creation/ modification of structural and engineering assets or change in land use
plans, disaster management concerns should be assessed.

The project sanctioned will be subject to compliance with the guidelines issued by
National Disaster Management Authority (NDMA), and applicable State Disaster
Management Authority guidelines for Disaster Management.

NMCG shall not be responsible for any damage due to natural calamities or any other
reasons. State Government is advised to insure the asset at their own cost after suitable
risk assessment.

In case of beneficiary-oriented proposal, the mechanism for identification of the
beneficiary and the linkage of beneficiary identification with UID numbers, on a
voluntary / non-mandatory basis, may be indicated.

The scheme does not envisage support to individual beneficiaries but to serve Varanasi
town for the contributing drainage areas by reducing the pollution load falling into
river Varuna, a major tributary of river Ganga leading to improved river water quality,
besides improving the bio-diversity and eco-system of the river indirectly.

Wherever possible, the mode of delivery should involve the Panchayati Raj
Institutions and Urban Local Bodies. Where this is intended, the preparedness
and the ability of the Panchayats for executing the proposal may be indicated. If
exceptions are to be made, the reasons may be explained.

The project will be implemented through a Hybrid Annuity Based PPP mode including
Operation and Maintenance for 15 years. After 15 years, the asset will be handed over
to the Urban Local Body i.e. Varanasi Nagar Nigam.

Whether the land required for the proposal is in possession of the agency. In case
the proposal involves land acquisition or environmental clearances, the specific
requirements and the status in this regard may be indicated.

The land for the Main Pumping Station and Sewage Treatment Plant has been
identified. The land shall be procured post-sanctioning of the project.
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5.7 The legacy arrangements after the scheduled proposal duration may be

mentioned. In case the proposal creates assets, arrangements for their
maintenance and upkeep may be stated. (For example the proposal assets may be
taken over and maintained by the State Government/ PRIs, ULBs).
Operation & Maintenance of the assets created under the scheme will be undertaken
by the Contractor / Concessionaire for 15 years post-completion of works, under the
supervision of the State Government. After the contract period, the assets will be
transferred to the Varanasi Nagar Nigam/ State Govt. and will be responsible for its
operation & maintenance from the State budget. The cost of the O&M for the first 15
years is inbuilt in the present project cost.

5.8 Please indicate:

e Inter-linkages with other schemes mainly in terms of coverage, impact,
outcomes, etc.
e Steps taken towards convergence with other schemes to achieve the intended
outcomes may also be stated.
e Steps taken towards convergence in flow of funds from other schemes.
NA

6. Proposal cost

6.1 Please provide the proposal cost estimate for its scheduled duration along with a
break-up of year-wise, component-wise expenses segregated into non-recurring
and recurring expenses.

The project cost estimate of the proposal component-wise is as follows:
(Amount in Rs. Lakh)
TPA
S No. Items Quantities Cost as Recommended | Remarks of TPA PU . PU Remarks
per DPR Cost Recommendation
A Basic Capital Cost
Tapping/ As recommended by
Al Diversion Works 36.15 36.15 36.15 TPA
Sub Total A.1 36.15 36.15 36.15
A2 MPS
Civil works at
A2l Durga Drain 7SMLD 337.74 Recommended
Pumping plant, cost of MPS @
A.2.2 | Main piping valves 437.26 2250 Rs. 30 Lakh per 2250 As recon;;jz”ded by
& accessories MLD including
Bar Screens & other works
A23 Sluice Gates 87.26
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of basic capital
cost

A24 DG Sets 221.59
A25 Automation 48.1
HT Panel, Cable
A26 & Substation 696.82
A.2.7 OCEMS 51.9
Miscellaneous
works at MPS
A.2.8 | (Internal Roads, 475.24
Site Development
etc.)
Sub Total A.2 2355.91 2250 2250
Rising Main 900 mm, As recommended by
A3 (MPS to STP) 120 m 37.92 37.92 37.92 TPA
Sub Total A.3 37.92 37.92 37.92
A4 Sewage Treatment Plant
A4l STP 60 MLD 9000 The cost of STP
Miscellaneous work has been
STP (Admin recommended as
at Building 8400 Rs. 14.10 Lak-h/ 8400 As recommended by
A4.2 Laboratory étaﬁ 713.93 MLD including TPA
o the SCADA
Quarters, Site
system & other
Development etc.)
works
Sub Total A4 9713.93 8400 8400
- 1400 mm, As recommended by
A.5 | Effluent Pipeline 100m 46.04 46.04 46.04 TPA
Sub Total A.5 46.04 46.04 46.04
Sub Total (A): Basic Capital Cost [12189.95 10770.11 10770.11
B Centage (applicable on basic capital cost)
A maximum 4%
each of AA&ES
Cost of project basic capltgl cost/
. awarded capital cost
preparation @ (whichever is lower)
B.1 | 4% (maximum) 487.6 430.8 430.8 . .
of basic capital Is admissible
cost towards (a) DPR
preparation and (b)
supervision fees.
However, payments
for DPR preparation
and supervision fees
to Executing
Agencies (EAs)/
Consultants are to
be made as per
Cost of project actuals based on the
supervision @ scrutiny of
B.2 4% (maximum) 487.6 430.8 430.8 supporting
documents

furnished by them
for such claims
(Reference: NMCG
circular No. No. G-
35/10/2020 -
BUDGET NMCG
dated 19.01.2023)
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Supervision
charges @ 4.5%
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To be borne by

'To be borne by State
Govt.
It is an additional

B.3 to be borne by 548.55 0 State supervision charges as
State Government per State Guidelines,
Government not admissible under
Namami Gange.
Sub Total B - Centage 1523.75 861.6 861.6
O&M cost for 1%
c 15 'years, 6090.52 28575 28575 As recommended by
excluding power TPA
charges
The power cost,
including DG power,
has been rationalized
considering gross
Power charges power requirement
D for 15 15 years 15888.66 14768.25 9750 @225 KWH/ MLD
(including MPS) and
10% from DG sets. To
be reimbursed on
actual basis by NMCG.
E Other work components (without GST)
Power Connection
Power to be provided by
El connection 350 350 0 the State Govt at its
own cost.
ub Total E — Other Work 350 350 0
Components
F Other components (GST applicable)
Provision is
Communication indicati_ve.
F1 & Public 10 10 Payment will _be_as 10 As recommended by
Outreach per actual_s _Wlthm TPA
the ceiling
indicated.
Provision is
Governance and |nd|cat|_ve.
2 Accountability 10 10 Payment Wlll_be_ as 10 As recommended by
Plan (GAPP) per actua! YVIthIn TPA
the ceiling
indicated.
The cost
provisions relate to
interventions on
Environmental noise control, dust
Mitigation and bins and good As recommended by
F.3 Monitoring Cost 10 10 environment 10 TPA
(ESAMP) condition etc. and
are the
responsibility of
the contractor.
IAs the project is
. . proposed on HAM, the
F.4 Project Design 50 cost towards project

and Vetting Cost

design/ vetting is
included. To be
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reimbursed on actual
basis by NMCG.
Sub Total — F — Other Components 30 30 80
G Statutory Duties
1% of
G.1 Labor cess basic 121.9 107.7 107.7
capital cost
Sub Total G 121.9 107.7 107.7
H GST
H1 | GSTonA+B+F | 18% | 2194.19 2181.49 2108.11 GST on centage
also included.
Power costs are Power costs are
GST on O&M excluded as excluded as these
H.2 cost excluding 18% 1096.29 514.35 these are to be 514.35 .
power (C) reimbursed as are to be reimbursed
per actuals. as per actuals.
Sub Total H - GST 3290.48 2695.84 2622.46
Total Cost of project
(A+B+C+D+E+F+G+H) excluding |39485.26 32441 27049.37
Project Engineer cost
| Project Engineer's cost
Provision for Project L
. . Indicative amount.
Engineer's cost (3% of Basic Payment will be as
1.1 Capital cost + GST), If 381.26 .
considered on HAM Mode of per the contract with
implementation the selected agency.
Sub Total G - PE Cost 381.26
Total Cost of project
(A+B+C+D+E+F+G+H) including 27430.63
Project Engineer cost

6.2

6.3

6.4

In case the land is to be acquired, the details of cost of land and cost of
rehabilitation/resettlement may be provided.

The land, free of encumbrances, for STP and MPS shall be procured by the State
Government, post-sanctioning of the project.

Estimated expenditure on proposal administration (including expenses on
consultants, monitoring, evaluation, IEC, etc.) may be separately indicated.

As a part of the project, a maximum provision of Rs. 8.62 Crore has been kept in the
cost estimate for Project Preparation and Project Supervision cost following the
NGRBA framework and indicated in para 6.1.

The basis of these cost estimates along with the reference dates (it should not be
more than six months old) for normative costing may be provided. Please indicate
the firmness of the estimates, component-wise, with the extent (+ / -) of the
expected variation.
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6.6

6.7

6.8
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The proposal has been prepared by UP Jal Nigam (Rural) and forwarded by the
Government of Uttar Pradesh. The cost estimates for civil works are based on UPJN
SoR 2021-22 and DSR 2021 while for E/M works based on market rates/ budgetary
offers received from the firms. The project has been scrutinized and appraised by 1T
Roorkee as a third-party Appraisal agency.

In case the proposal involves payout of subsidy, the year wise and component wise
expected outgo, up to the last year of payout, may be indicated.

There is no involvement of subsidy.

In case the proposal intends to create capital assets, employ specialized manpower
or involves other activities that necessitate a Recurring Cost of Capital
Expenditure (RCCE) (e.g., maintenance and upkeep costs of assets, salary costs
of manpower, etc.) over the lifetime of the asset, such expenditures, on an annual
basis, may be indicated in the proposal.

Recurring Cost of Capital Expenditure (RCCE) i.e., Operation and Maintenance
(O&M) cost of the assets created in this project is estimated to be Rs. 126.08 Crore
(excluding GST) for initial 15 years post commissioning of works and included in the
project cost. The O&M cost thereafter will be borne by the State Government.

It may also be stated whether the agency which would be assigned this legacy
responsibility has been consulted and has agreed to bear the continuing recurring
expenditure. (e.g., the State governments may need to incur the maintenance and
upkeep costs of assets created under Plan schemes).

Varanasi Nagar Nigam is the identified agency to whom the assets will be transferred
post-construction and mandatory initial 15 years’ operation & maintenance by the
selected Concessionaire. The O&M cost beyond the initial 15 years shall be met by the
State Government.

The cost towards salary/ fees/ emoluments of the proposal human resources as
being proposed should be indicated (procedure for seeking approval for human
resource requirements is detailed at para-9 below).

A provision of 8% (4% max for project preparation and 4% max for supervision as per
NGRBA framework) of the total cost project cost has been earmarked.

Thus, there is no additional requirement for seeking approval of the human resource
requirements.
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6.10

7.1

7.2

7.3

7.4
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The component of the costs mentioned at 6.1-6.8, that will be shared by the state
governments/PRI/User Beneficiaries may be indicated.

The project will be implemented as a central sector scheme with 100% support from
the Government of India.

State Government shall be required to provide required land parcels at its own cost, for
the project. Further, the power connection cost also needs to be borne by the State
Government.

Any additional cost due to change of land, defects in DPR, or any other factor within
the control of the State, will be borne by the State Government of Uttar Pradesh.

In the event of fund transfer being made to State Govt/ local bodies or other
organizations, “grants for creation of capital assets” may be indicated separately.

As per directions of NMCG.
Proposal: Financing

Indicate the source of finance of project proposal, i.e. EAP, Non-EAP or National
Ganga Plan.

National Ganga Plan which is a 100% central sector scheme.

The project is proposed to be taken up under Namami Gange Mission 2.0, Non-EAP
Fund line.

If there are gaps in the financing of the proposal, the sponsoring agency may
indicate how such gaps in FYP as well as the Annual Plans will be addressed.

N/A

If external sources are intended, the sponsoring agency may indicate whether
such funds have been tied up. In case firm commitment is not available,
alternative plans for arranging funds may be indicated.

N/A

In case of partial allocation of funds for the proposal, then the components which
may be removed/ reduced may be indicated.

N/A

Proposal: Human Resources
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9.1
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In case posts (permanent or temporary) are intended to be created, a separate
proposal may be sent on file to Personnel Division of Department of Expenditure.
Such proposals may be sent only after the main proposal is recommended by the
appropriate appraisal body (SFC, ESC, etc.).

National Mission for Clean Ganga (NMCG), in the Ministry of Jal Shakti (Department
of Water Resources, River Development & Ganga Rejuvenation) will monitor the
implementation of the project. No additional posts will be required in the Ministry and
the existing structure will be utilized.

In case outsourcing of services or hiring of consultants is intended, brief details of
the same may be indicated. It may also be certified that the relevant GFR
provisions will be followed while engaging the agency/ consultant.

The Project Engineer (PE) for the project will be appointed by the National Mission
for Clean Ganga, as per Procurement Guidelines, to assist in the implementation and
monitoring of the project works. PE will prepare and submit Monthly Progress Reports
during the construction and execution period (i.e. 1% year of the O&M period) for all
components of the present proposal. A provision (if implemented on Hybrid Annuity
Mode) for the cost of the project engineer amounting to Rs. 3.81 Crore including
GST has been kept and included in the total project cost.

In case additional manpower requirement, please indicate the phased
requirement over the proposal timeline (i.e. year-wise break-up of the manpower
requirement)

No additional manpower will be required in project implementation. GFR provisions
shall be applicable.

Proposal viability

In case of proposals which have identified stream of financial returns, the
financial internal rate of return may be calculated. The hurdle rate is considered
at 12%.

The benefits accruable from the project of river conservation cannot be quantified in
physical terms. However, the principal objective of the project is to improve the water
quality of the river Varuna/ Ganga. The implementation of the works proposed will
result in the avoidance of the discharge of untreated sewage from the town into the
river thereby improving the water quality of river Ganga.
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In case of proposals where financial returns are not readily quantifiable (typically
social development proposals), the measurable benefits/ outcomes may be
indicated.

As indicated in para 3.3 above.
Proposal implementation and monitoring
Implementing agency (s) may be indicated.

SMCG, Uttar Pradesh is the nodal implementing and monitoring agency for the
project.

The administrative structure for implementing the proposal may be stated.
Usually new structures/ entities, etc. Are, by and large, to be avoided. In case new
structures are intended to be created for administering the scheme, the details of
such structures and specific justification for the same may be provided. Such a
new structure should be proposed only if it has been established after due analysis,
that existing structures cannot be levered for the proposed/additional work.

The project at the national level will be coordinated & monitored by the National
Mission for Clean Ganga. SMCG, UP is the state nodal monitoring agency for the
project. The executing agency for the project will be responsible for project bidding &
award on Hybrid Annuity based PPP mode in accordance with the applicable
procurement guidelines. These structures are already in place and will be used.

The Executing Agency will supervise and monitor the construction and operation
works. In addition, the works will be inspected through a PE, appointed by NMCG.
Further, the works will be inspected through a third-party agency at a suitable
frequency, appointed by the State Executing agency.

The completion schedule of the proposal indicating timelines of activities should
be provided in PERT/Bar Chart along with critical milestones.

The project will be implemented in 24 months (including 21 months for construction
& 3 months of trial run), applicable from issuance of LOA (DBOT) / Effective Date
(HAM). Post-commissioning O&M would continue under the project for 15 years. The
bar chart for the implementation is shown in Annexure-2.

Mode of implementation: Departmental/ Contract/ Turnkey contract/ EPC/ PPP,
etc. with justification may be given.

The proposal will be implemented based on Hybrid Annuity based PPP mode through
a concessionaire selected through a transparent bidding process.
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Nodal officer identified / appointed for being directly in charge and overseeing
progress of the proposal may be indicated. Details about his status, past
experience in executing similar proposals and balance tenure left for steering the
proposal may also be mentioned. He/ She should normally be appointed for entire
duration of the proposal.

The progress at the state level and central levels will be reviewed by the concerned
officers of the SMCG Uttar Pradesh and National Mission for Clean Ganga
respectively.

The monitoring framework preferably on MIS for the proposal may be indicated.
The arrangements for audit/social audit of the proposal may also be stated.

The physical and financial progress reports of the project shall be submitted by the
implementing agency every month in the prescribed format to the National Mission
for Clean Ganga (NMCG), DoWR, RD & GR. The Utilization Certificates in respect
of the funds utilized for expenditure on the project and the unspent amount at the end
of the period shall be submitted by the implementing agency every quarter. The
officers of the NMCG, DoWR, RD & GR will visit the project sites regularly to
monitor and review the progress of implementation of the projects under the NGRBA
programme. Review meetings will also be held by the senior officers of DoWR, RD
& GR with the State Government Officials from time to time.

Further, an IT-enabled web-based monitoring mechanism is planned to be developed
for uploading information/data/progress by various participating institutions and
agencies such as SMCG, SPCBs, CPCB, etc. and will be accessible directly through
a clear-cut dashboard provision for senior officials.

The project has been reviewed from an environmental & social management
perspective in accordance with the NGRBA framework. The environmental social
assessment & management plan is approved along with DPR.

In addition, a District Ganga Committee shall be constituted under the chairmanship
of the District Magistrate to review the project regularly.

In order to strengthen the monitoring mechanism and improve transparency and
accountability for the project implemented under the NGRBA programme, a Third-
Party Inspection (TPI) system is in place. This system is devised along the lines of
the Independent Review and Monitoring Agency (IRMA) mechanism under the
JNNURM and is expected to significantly augment the capacity of the State
Government to monitor the physical progress of projects.
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The TPI system would review and monitor the performance of the project through
the entire lifecycle of implementation based on detailed onsite review, examination
of appropriate documents and discussions with the Project Implementing Agencies
and other key stakeholders. The monitoring would cover all four stages in the life
cycle of a project, namely Pre-construction, Construction, Commissioning & trial run
and, Post construction for effective monitoring.

Proposal sensitivities/uncertainties

Any foreseeable constraints/ uncertainties that can affect the technical design,

costing and implementation of the proposal may be indicated.
N/A

The likely impact of these constraints/uncertainties on the proposal parameters
may be stated. In particular, the sensitivity of the proposal cost, proposal schedule
and proposal viability towards the possible constraints/ uncertainties may be
mentioned.

N/A

Mandatory approvals / clearances:

The details regarding the requirement of mandatory approvals / clearances of
various local, state and national bodies and their availability may be indicated in
a tabular form

Land for STP and MPS will be procured post-sanctioning of the project.

The project would need site clearances from local authorities for undertaking the works
on the ground however, these would be applicable after the sanction of the project.
The Environmental, Health, and Safety norms are to be followed as per the ESAMP
report.

Consultations with the Public, State Governments, External Research Agencies,
Think Tanks, etc.

To the extent possible and practicable, such consultations may be done by the
Administrative Ministries. The draft Proposals may be placed on the website of
the sponsoring Ministries and comments invited from the general public. The
draft proposals may be formulated/finalized taking into account such comments.
Details in this regard may be indicated in the EC memo.

The proposal has been examined and recommended by a third party as part of a third-
party appraisal (TPA) by IIT Roorkee. The State Government has submitted the
compliance report to such observations earlier.
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For effective implementation of the project Government of Uttar Pradesh shall be

asked to ensure the following:

a)

b)

d)

9)

h)

)

k)

The progress of implementation of the project shall be closely monitored by the
State Government of Uttar Pradesh /SMCG, to ensure that the project is completed
within the stipulated period.

The activities proposed under the project shall be confirmed by all Environmental
Legislations.

No untreated municipal wastewater should be allowed to fall into the river Varuna
from the Sewerage District IV of the town.

The State needs to address new drains, identified during the Drone Survey,
through either rehabilitation of the Varuna Interceptor or a supplementary
proposal after a detailed study of these drains and examination of the feasibility
of various treatment options.

Detailed design & implementation of the works should be based on an extensive
survey. Proper investigation should be carried out before execution to achieve
economy in the proposal as well as to avoid any shortfall in the design as per the
CPHEEO manual. Detailed condition assessment should be made part of the
bidding document.

Standard procedure as indicated in the CPHEEO manual on Sewerage & Sewage
Treatment and codes of practice of BIS will be strictly followed.

Efforts to be made for the recovery of other resources from STP such as sewage
sludge etc.

Suitable sewage cess/tariff/tax and sewer connection fee may be imposed on the
beneficiaries to recover the O&M at the least to start with. However, the full
project cost recovery at the earliest should be aimed at.

Regular monitoring of the project implementation following the NGRBA
framework.

Ensure compliance with the TPA and NMCG observations in the revised DPR
before bidding.

The project will be tendered on a technology-neutral — lowest life cycle cost basis
and Hybrid annuity-based PPP mode adopting applicable transparent
procurement procedures.

Concurrence of ED (Finance)

Comments/Concurrence of Executive Director (Finance) may be indicated along
with reply:

ED (Finance), NMCG has concurred with the proposal with certain observations on
the proposal. The replies to the observations made are as under:
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sludge management etc. may be
ensured.

S No. Finance Observations PU Reply

1. The project is on a priority 1 stretch and | As per the latest CPCB report on River
is indeed critical to improving the water | Varuna and the stretch is near the
quality of the River Ganga. confluence with River Ganga.

2. The estimated capex, pure O&M and Agreed.
power costs are in the acceptable range.
In fact per MLD O&M costs seem to be
lower than the recently sanctioned STP
projects of similar capacity (analysis
attached)

3 The cost estimates for civil works are Accepted. The latest SOR (24-25) has
based on UPJN SoR 2021-22 and DSR | been published by UPJN recently in
2021 while E/M works are based on June 2024 after the preparation &
market rates. The SoR rates are nearly 3 | submission of the DPR
years old. Given the recent experience For future, the State Government shall
of bidders loading inflationary impact in | be advised to adopt latest SOR.
their bids and consequent higher bid
prices compared to estimated costs, the
PU is advised to suitably redress such
possibility.

4 As per the EC Memo (Para 5.6), the The required land parcels have been
land for the Main Pumping Station and | identified by the State Government and is
Sewage Treatment Plant has been in the process of procurement by district
identified but will be procured post- administration. The bidding process
sanctioning of the project. Transfer of takes nearly 4 months and thus linking
land to the EA may be ensured withina | invitation of bid to prior transfer of land
month of the project sanctioning; may delay the tendering process.
otherwise, the administrative sanction
may be withdrawn. Bids should The decision of the EC in the matter will
preferably be invited only after the be abided with and the same shall be
NOC for the transfer of land to the EA | suitably included in the draft AA&ES.
has been issued.

5 A plan for the reuse of treated water, Noted. In the AA&ES a condition will be

included asking State to explore the
opportunities for the recycling of the
treated effluent and may also be suitably
included in the tender documents.

Sludge digester and captive power
generation from the biogas generated
shall be included as the mandatory scope
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in the bid documents which will reduce
the sludge quantity and also reduce grid
power consumption.

6 Solar power, biogas-based electricity or | Noted. In the AA&ES a condition will be
other "green" methods may be explored | included asking State to explore the
to meet the energy needs of the STP. opportunities for the generation of

captive power generation through solar
power / biogas or other ‘green’ methods
and will also be suitably included in the
tender documents.

7a It is pertinent to submit that cost Refer PU reply to the observation at
estimates for civil works are based upon | Sr.No. 3 above.

SoR of 2021-22. PU to ensure that
estimates should be based on latest SoR.

7b There are still untapped drains between | On the NMCG’s insistence, the state has
Durga Drains and further downstream undertaken the drone survey to identify
Phulwaria drain. These are also to remaining untapped drains.
tapped and treated. PU submits that For the pollution abatement of the river
these shall be taken up after detailed Varuna the state also need to take further
study and feasibility of various initiative  pertaining to repair and
treatment options. PU to ensure that rehabilitation of the ‘Varuna Interceptor
these does not affect the objectives of Sewer’
the present proposal.

To ensure that the objectives of the
instant proposal are not defeated, the
state shall be directed, through AA&ES,
to address these drains through either
rehabilitation of the Varuna Interceptor
or a supplementary proposal after a
detailed study of these drains and the
feasibility of various treatment options.
7c The Proponent Unit to ensure Noted. The state will be directed for

compliance to the observations of the
Third Party Appraisal Agency; (ii)
Parameters of treated effluent shall be
as per the prescribed standards.

compliance to the observations of the
TPA and the same will be suitably
incorporated in the AA&ES.

The treated effluent parameters shall be
as per stringent norms indicated by the
Hon’ble NGT vide its order dated
30.04.20109.
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Some generic suggestions are also
attached below for efficient

management and monetization of the
asset. (Asset insurance, use of solar /
biogas energy, compliance to NGT
standards & noise levels, exploring
treated water reuse / recycling including
in thermal power plants / industries,
sludge management, sustainable O&M
arrangements by the State post 15 years)

Noted. AIll these conditions will

be

included in the General & Technical

conditions of the AA&ES.

15.

15.1

Approvals:

Please indicate the specific points on which approval of EC is sought.

The proposal is placed for the consideration of the Executive Committee to accord the
Administrative Approval & Expenditure Sanction (AA&ES) for the project “I1&D and
STP 60 MLD STP works for Durga Drain at Varanasi in Uttar Pradesh” to be
implemented on Hybrid Annuity based PPP mode, at an estimated cost of Rs. 274.31
Crores including GST and Project Engineer cost, with 100% support from Central

Government under National Ganga Plan.

129

Sd/-

Executive Director (Projects)
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Annexure -1
Sewerage Districts in Varanasi
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FIG 3.4 EXISTING SEWERAGE SYSTEM IN VARANASH
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Proposed 1&D at Durga Drain

Proposed STP site

Google Earth
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Annexure-2
Implementation Plan

Indicative Project Implementation Schedule - I&D and treatment works for Durga Drain, Varanasi, UP

Probable Starting of project - 2025 & Project completion period 24 months

Months

S No. Activity

ilﬂlilil 121 13| 14 15/ 16 17) 18] 19 Eﬂl 211 22( 23| 24

Mobilization, Preparation of working drawings, submission of
designs for approval

2 |Interception & Diversion of drains

3 | MPS, Effluent pipeline

4 [Sewage Treatment Plant

5 |Procurment & installation of Electro-mechanical equipments

Compound wall, approach road, horticulture & ather peripheral

works

7 [Trial Run & commissioning of components
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Mi/24/2020-HR NMCG
Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
National Mission for Clean Ganga

*kkkk

1st Floor, Major Dhyan Chand National Stadium
Near India Gate, New Delhi-110001

Dated: 315t January 2025.
MEETING NOTICE

Subject: 60" Meeting of the Executive Committee (EC) of National Mission
for Clean Ganga scheduled to be held on 10" February 2025 at 02:30 PM.

The 601" Meeting of the Executive Committee (EC) of National Mission for
Clean Ganga (NMCG) under the Chairmanship of Director General, NMCG has

been scheduled for 10" February 2025 at02:30 PM through hybrid mode in the
Conference Room, NMCG.

2. Kindly make it convenient to join the meeting. Link and the agenda items
for the meeting shall follow shortly.

(Awinash Chandra)
Deputy Secretary (Admin), NMCG.
To

1. The Joint Secretary (PFC-I/PF-States), Department of Expenditure, Ministry
of Finance, North Block, New Delhi-110001

2. The JS & FA, DoWR, RD & GR, MoJS, Shram Shakti Bhawan, New Delhi —
110001

3. The Adviser (WR&LR), NITlI Aayog, Yojana Bhawan, Sansad Marg, New
Delhi -110001

4. The Secretary, Department of Drinking Water & Sanitation, Uttarakhand, 43/6
Mata Mandir Road, Dharmapur, Dehradun, Uttarkhand-248001

5. The Principal Secretary (UD), Urban Development Department (UDD), 834,
Bapu Bhawan, Lucknow- 226001

6. The Principal Secretary (UD & Housing), Urban Development and Housing
Department (UDHD), Vikas Bhawan, Bailey Road, Patna, Bihar-800015

7. The Principal Secretary (UD), Urban Development Department (UDD), 4th
Floor, Project Building, Dhurwa, Ranchi- 834004

8. The Principal Secretary (UD), Department of Municipal Affairs (DMA),
Nagarayan, Sector-Il, Block-DF-8, Bidhan Nagar, Kolkata-700064

9. DDG, NMCG and All Executive Directors of NMCG
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Copy to:

N —

PS to Hon’ble Minister for Jal Shakti

PPS to Secretary (WR, RD & GR)

The Project Director, SPMG Group 117, Indira Nagar, Dehradun-248001,
Uttarakhand

The Project Director, SMCG, Plot No. 18, Sector-7, Gomti Nagar, Lucknow-
226010.

The Project Director, SPMG Group (Secretary Urban Development),
Government of Bihar, Vikash Bhawan, Bailey Road, Patna, Bihar — 800001.
The Project Director, SPMG Group Urban Development & Housing
Department,Room no. 403, 4th Floor, Project Bhawan, Dhurwa, Ranchi,
Jharkhand-834004.

The Project Director, SPMG Group, Unnayan Bhawan, 3rd Floor, DJ-11,
Sector-II,Block-A, KMDA, Kolkata- 700091.

PPS to DG, NMCG- for his kind information
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